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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
Original Application No. 80172018
With
Original Application No. 136/2020

IN THE MATTER OF:-

Jasmeet Singh
ll‘lll'lll"l‘.'.‘ilAppIlc;lnt

Versus
State of Himachal Pradesh
R Respondent
With
Veterans Forum for Transparency in Public Life
............................. Applicant
Versus
State of Himachal Pradesh &Ors.
................ Respondent(s)

Action Taken Report on behalf of HPPCB Shimla in compliance to
Hon’ble NGT vide order dated 21-01-2022.

MAY IT PLEASE YOUR LORDSHIPS:-

1. That the present cases arc pending before this Hon’ble Tribunal and last came up

for hearing on 21-01-2022 wherein both cases were jointly heard and the Hon’ble

Tribunal was pleased to pass a common order from which relevant portion is

reproduced below :-

“ 6. The reports show alarming situation of serious non-compliance having

continuous adverse impact on public health and environment. CETP is inefficient

in its working and individual units are also noncompliant. This requires immediate

effective regulatory action. Pharma units need to monitor API and take remedial

¥ steps. MoEF& CC needs to address such vital issue and assist the State to handle

the situation in the interest of environment and public health,
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7. Only explanation of the State is helplessness due to interim order of the High
Court. Learned Counsel has stated that clarification is proposed to be sought in the
matter from the High Court so that remedial action for protection of environment
and public health is taken as violations are nol only of prescribed inlet norms but
also statutory provisions of the Water (Prevention and Control of Pollution) Act,
1974 and standards of water laid down under other relevant statutory provisions
which are not covered by the stay order. We note that confusion pleaded is resulting
in undesirable state of affairs, to the detriment of helpless public against the
mandate of law which does not appear to have been properly brought to the notice
of the High Court or any other higher forum. We do not find any reason why the
State PCB could not enforce law even against violators who are not covered by the
interim order granted by the High Court, particularly the pharma units discharging
more than 200 KLD. |
8. The State may accordingly take further corrective measures to enforce the law
for protecting public health and the environment. CPCB may circulate monitoring
mechanism to the State PCBs on API, as directed earlier and file the action taken
report before the next date. MoEF& CC may clarify the issue of API standards. List

again on 29.03.2022.........

. That in compliance to the afore-cited directions and keeping in view the concerns
in the matter, the State Pollution Control Board has time and again relentlessly
requested the MoEF& CC Govt. of India to lay down the standards at the national
level for API and antibiotic residues vide letters dated 31-01-2022, 01-02-2022, 17-
02-2022, 14-03-2022 and 15-03-2022. Copies of letters annexed as Annexure R-1
collectively. In response, the State Board received a letter dated 21-03-2022

(Annexure R-2) from the MoEF & CC informing that the emission and discharge
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standards for pharma industrics has already been notificd vide notification dated
06-08-2021. However, it is submitted that it is our understanding that the said
notification dated 06-08-2021 docs not cover antibiotic residue standards, It is
further submitted that in the abovementioned letter dated 21 -03-2022, MoEF & CC
has stated that they are in process of submitting the position before the next date of
hearing i.e. 29-03-2022. It is submitted that as per version of MoEF & CC that
standards have been specified in schedule I to IV of Environment Protection Rules,
1986 and that Rule 3 (sub rule-2) stipulate that Central Board or State Board may
specify more stringent standards from those provided in [Schedule I-IV] but in this
context it is humbly submitted that no standards or baseline for antibiotic residues
are existing / provided under the said Environment Protection Rules. This is a new
area which would require indepth study and approval of technology. Further, till
now all initial industry standards under Environment Protection Rules have been
prescribed/ notified by MoEF & CC being an expert body. It is expected by the
State Board that the MoEF & CC will address the issue and intimate the standards
required. Such standards for antibiotic residue in industrial effluent applicable at
national level to all pharma units, to be decided after conducting a scientific study,
will enable this State Board, and State Pollution Control Boards across the country

to implement and regulate the same thereafter.

. That the State Pollution Control Board had also separately proactively taken up the
matter with the CPCB and requested the CPCB vide letter dated 31-01-2022
(Annexure R-3) to circulate the Guidelines for monitoring mechanism for
antibiotic residues. In response, the CPCB has circulated the guidelines for
monitoring mechanism for antibiotic residues (copy of which is annexed as

Annexure R-4). The State Board has again requested the CPCB vide letter
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dated01-02-2022, 04-02-2022, 17-02-2022 and 14-03-2022 that therc is a need of
laying down standards for antibiotic residucs in cffluents to provide a legal
framework to take the said guidelines to a logical conclusion for enabling
regulation. (Copics annexed as Annexure R-5). However, clarification
/motification by MoEF & CC on API standards, as directed by the Hon’ble NGT

vide order dated 21-01-2022 is awaited.

The State Board further vide letter dated 08-02-2022 (Annexure R-6) circulated
these CPCB guidelines to all Regional Offices for implementation with respect to
all pharma units. The State Board has also taken initiative to upgrade its labs for

testing of antibiotic residues and vide letter dated 09-02-2022 (Annexure R-7)

requested the CPCB to intimate the specification of instruments. As the State Board

at present does not have a facility for testing of antibiotic residues, therefore vide

letter dated 09-02-2022, 11-03-2022, 91-03-2022 and 23-03-2022(Annexure R-8
Colly) it had taken up the matter with neighboring institutes and laboratories of

repute such as NIT Hamirpur, IIT Mandi, IIT Jammu, SFL Junga and M/s Shivalik

Solid Waste Management Ltd. For making arrangement for testing of AP residue,

however no positive response has as yet been received from these institutes. Sincere

efforts are being made to put up in place permanent arrangement in this regard. In

the meanwhile in order to initiate monitoring as per orders, the Regional Office

Baddi of the State Board with assistance of the CPCB has conducted sampling for

antibiotic residues of pharmaceutical units, CETP, River Sirsa and ground water as

per the guidelines issued by the CPCB for monitoring of antibiotic residues on 06~

03-2022 and 08-03-2022 and the results of the same ar¢ awaited from CPCB Delhi.
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4. That the State Board also took up the issue with pharma industries through their
associations and directed all pharma units for ensuring adequate trcatment, as per
CPCB Guidelines vide letters dated 04-02-2022 and 17-02-2022(copies annexed as
Annexure R-9) The State Board has also held a meeting on 03-03-2022 with
pharma associations wherein they were sensitized and made aware about the issue
of anti-microbial resistance and were directed to take immediate necessary steps as

per the CPCB Guidelines for ensuring adequate treatment. Copy of minutes of

meeting annexed as Annexure R-10.

In addition to above, the State Board has also initiated the process to have a local
study conducted to assess the issue and take preventive measures vide letters dated
21-02-2022 and 14-3-2022 (Annexure R-11 colly). In this regard the State Board
had invited expression of interest from institutes of repute in this field like Central
Drug Testing Lab Chennai, Tamil Nadu, IIT Delhi, NEERI Nagpur, Institute of
Pharma Science Punjab University Chandigarh, Industrial Toxicology Research
Centre Lucknow UP, Department of veterinary Public Health Prabhani Maharastra,
TIT Kanpur UP, Deptt.of Pharmology Chennai Tamil Nadu to conduct a study of
the areas and submit the same so that further action can be taken by the State Board

but a positive response is still awaited from these institutes.

5 1t is also humbly submitted that the efforts by the State Board has led an
improvement in the working of CETP since21-5-2021. The State Board has also
been monitoring the discharge of CETP, Baddi. In this light the State Board last
collected samples of the CETP Baddi on 04-03-2022 and 07-03-2022 (Annexure

R-12) which were tested and found to be within limits.
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It is pertinent to mention here that carlier the State Board had filed a criminal
complaint against the CETP operators in the Court of Ld. JMIC, Nalagarh the
proceedings of which was stayed by the Hon'ble High Court of HP on 06-03-2020
and the Board is contesting the said matter in Hon'ble High Court, Thercafter, a
second criminal complaint was also filed against the operators of CETP Baddi on
04-08-2021 for non-compliance of CETP Baddi for the period w.e.f. 17-12-2019 to
04-05-2021 which is pending adjudication before the Ld trial court of JMIC
Nalagarh and further listed for 28-4-2022. The CETP is currently compliant to the
outlet standards including bio assay parameter.

As to other action, it is submitted that the State Board on 01-01-2021 has levied
Env'ironmcnt Compensation on three units of M/s Vardhman Textile and one unit
of M/s Winsome Textile which was stayed by the Hon’ble High Court of HP on
16-11-2019in CWP Nos. 414721, 416/21, 417/2021 and 418/2021 filed by these
units and these matters are further listed for hearing on30-03-2022. These units
were sending their Category-IV effluent to the CETP without primary treatment
and thereby leading to non-compliance of CETP as well. Now these units have
installed their advance treatment system/reverse osmosis and are compliant to
norms.

The State Board has also filed Criminal Complaints against the M/s Vardhman
Textile and Winsome Textiles on 4-8-2021 before the Judicial Magistrate 1* Class,
Nalagarh for the violation which are further listed for 21-05-2022.The State Board
had also issued direction on 19-8-2021 against M/s Winsome Textile for not
installing advance treatment within the timeline given to the unit which was stayed
by the Hon’ble High Court of HP on 24-8-2021 in CWP No. 417/2021.The matter

is being pursued by the State Board in the Honorable High Court and the matter is
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listed for further hearing 0n30-3-2022.As of now both textile units arc complying

to norms.

- Itis further submitted that the State Board has been taking regulatory action not
only against CETP but against violating units also of the arca and that Baddi
Barotiwala Nalagarh Industrial Association (BBNIA) has filed a Civil Writ Petition
No. 496172021 (titled as BBNIA vs State of HP & Ors.) in Hon’ble High Court of
HP wherein it has been alleged that the notification dated 26-12-2019 issued for
the inlet parameters of the CETP is not applicable on the units having discharge of
less than 200KLD. The Hon’ble High Court of HP vide order 01-09-2021 passed

the interim directions that “...Notice in the aforesaid terms. In the meanwhile,

respondents are restrained from taking any coercive action against the

”

petitioner..... ;

In this regard, the State Board has made all attempts to bring to the notice of
Hon’ble High Court the matter of violations of environmental norms. It is submitted
that thereafter, in view of the above observations dated 21-01-2022 of the Hon’ble
NGT, the State Board has filed an application (copy annexed as Annexure R-13)
before the Hon’ble High Court of HP in CWP No. 4961/2021 apprising the Hon’ble
High Court of HP about the position of non-compliance by certain units which is a
serious matter and hence prayed that its interim order dated 01-09-2021 may be
vacated so that State Board is able to take regulatory action against such non-
complying units. The said application was listed on 16-03-2022 wherein non-
applicant /petitioner was granted time to file a reply before 18-04-2022. Copy of

order dated 16-03-2022 is annexed as Annexure R-14. In the meanwhile regulatory

action is being taken against non-complying units which are not covered by the

abovementioned interim order, as mentioned in para hereinafter,
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It is further submitted that the State Board’s Regional Office, Baddi has intensificd
its monitoring, particularly of industrial units which are not covered under the stay
order of the Hon’ble High Court of HP. The units having cffluent discharge more
than 200 KLD (not covered in the stay order of Hon’ble High Court) have been
monitored by the Regional Office Baddi which were found to be complying to the
environmental norms. Copy of list of those industries is annexed as Annexure R-
15.The units having effluent discharge less than 200 KLD (non members of BBNIA
and not covered with stay order of Hon’ble High Court) have also been monitored,
and regulatory action has been taken and is in process, against the units found non
complying to norms.

. That with regard to action on violation of effluent/emission standards in force (as

currently no standards exist regarding API residue) the State Board is continuing to

take strict action against non-compliant units. The State Board has issued directions

for electricity disconnection/ closure of 8 industries in Baddi Barotiwala Nalagarh

area since 2021 to 21-01-2022 apart from other regulatory actions to ensure

compliance. The State Board has also levied environment compensation of Rs.

2,19,29,375/- (Rupees two crores, nineteen lakhs, twenty nine thousand, three

hundred and seventy five only) on nine industrial units for the violation of

environmental norms in Baddi Barotiwala Nalagarh area in the same period.

. That from January 2022 onward (after the order of Hon’ble NGT dated 21-01-2022)
the State Board has vigorously continued with its monitoring process and taken
samples of the 264 industries in BBN area. Directions for power disconnection of
such 13 units have been issued for violation of the environmental norms (not

covered under stay order of the Hon’ble High Court of HP).List of units against
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whom directions for power disconnection have been issued is annexed as
Annexure R-16. The State Board is regularly monitoring all units and in case any
violation is observed in future consequent regulatory action shall be taken

immediately.

10. That in view of the above the State Board respectfully submits that it has complied
with directions of the Hon’ble Tribunal from time to time, and the submissions
made in para 2 supra are reiterated and notification by MoEF & CC on API
standards as directed by the Hon’ble NGT is awaited. The State Board shall
continue to implement the directions of this Hon’ble Tribunal in the interest of
environment and public health.

-
Member Secretary
HPSPCB, Shimla

Place: Shimla
Date: 26/03/2022
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Tlme Bound
Court Matter

HP STATE POLLUTION CONTROL BOARD
' BELOW BCS, PHASE-III NEW SHIMLA -

No PCB/OANO 136/2020-.. /O/L,?} | Dated- ‘7.),,31 W(Z/

- Frbm_: . The Member Secretary

. o

: ...Su.l')j-ECti-.- _Compllance of order dated 21-1- 2022 passed hy Hon ble NGT in OA No 108/2018-.. R
' " titted Jasmeet. Singh . vs State and OA No. 136!2020 tltled Veteran Forum for ’

L Siry

The Secretary, S
~Ministry-of Environment, Forest and Chmate Change )
Indlra Paryavaran Bhawan, Jorbagh Road New Delhi- 110003.

ke Transparency in: Pnblle Life V/s State of HP & Ors .

s

The afore-cned matters related 10 1ssues of ex:stence of Actne Phannaceutlcal

) _Ingfedlents (API) and laymg downi antlblotic resndues standards for Pharma mdustues are pendmg

before the Hon’ble NGT wherein vide order’ dated 23-6-2021 MoEF &CC was d;reeted to lay dawn

'_ standards for antibiotic residuals in the mterest of environment protection. In-this connection, the State
"PCR had also requested. the MoEF & CC many. times vide letters dated 7-7 - 2021 22-7- 20"1 and 23-8- -

2021 that- laymg down of antibiotic residues standards is a subject matter of national eoncern SO it w;ll o
be prudent for MoEF& CC Govi-of India to. notlfy the'same as the State PCB is a small body which

: lacks the expertise and research capablhty for finalize and. notlfy such standards.

dlrectlons- '_

T he matter was agam l;sted on 21-1-2022 wherem Hon ble NGT passed the fo!lowmg 3

6, The reports. show alarmmg szruatmn af seFious non compl:ance having

g contmuous adverse impact on public’ health and environment. CETP is inefficient in its workmg and

individual mnits are also noncompliant. This requires immediate ej}‘ectave regu[atory action. Pharma

- units need to monitor APJ and take remedial steps. MoEF& CC needs to address such vn‘al issue and -

assist the Stute to handle the situation in the interest af environment and pubhc health

8. The. State may accordmgly take Jurther correctwe measires fo-énforce Ihe law for ’_ :
protecting public. health and the environment. CPCB may circulate monitoring mechamsm to the

 State PCBs on. API, as dtrected earlier’ und-fi le the action taken report._béfore: the next date.

. ij enclosecl herew1th

MoEF&CC may clanﬁf the issue of API standards Lzst agam on 29 3. 2022.....,., 7 Copy of order is

-5‘% -
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_ In this connection, it is requested that in comphance to ‘the orders passed by Hon’ble

NGT, the Active Phariaceutical Ingredients (API) and antibiotic residual standards may kindly be
" notified in the interest of environment and public heatth and action taken report be submitted to the
" Hon’ble NGT before the next date of hearing, ~ o ' : '

[l

Sincerely.

(Encl. As above) : : o S
' o (Apoorv Devgan, TAS) -

0 : Member Secretary
~Lf L~ HPSPCB, Shimla-9,



PRABODH SAXENA, ias

. itional Chief Secretary

e

6! .
Ellerslie
Shimla-171 002

(Finame, ='anning & Personnel) —(
State Pollution Control Board NI w=riva w3 €
B et vy wven . DO No.PCB/OA NO. 136/2020 /5576

Dated: 01’ February, 2022

Be oS M“ &Q"N\

The matter of Original Application No. 136/2020 titled Veteran Forum for Transp;u'.cnc,\'. mn
Public Life V/s State of HP & Ors, pending before the Hon’ble NGT relates to existence of Active
Pharmaceutical Ingredients (API) from Pharma industries and vide order dated 23-6-2021 Hon'ble
NGT directed the MoEF &CC 1o lay down standards for antibiotic residuals in the interest of
environment protection. The State PCB had made several requests to the Ministry to lay down

standards for antibiotic residucs at national level for Pharma units.

Earlier vide notification dated 23-1-2020 the MoEF &CC, Govt of India had proposed
standards for antibiotic residual, however the MoEF &CC vide notification dated 6-8-2021
amended/revised the effluent discharge standards of Pharma industries and no standards were notified

for antibiotic residual for pharma industrics.

The matter was recently listed on 21-1-2022 wherein Hon’ble NGT expressed 118 concern
and passed the following directions:-
“....0. The reports show alarming simation of serious non-compliance having continous adverse
impact on public health and environment. CETP is inefficient in its working and individual units are
also noncompliant. This requires immediate effective regulatory action. Pharma units need 1o
monitor APl and take remedial steps. MoEF&CC needs to address such vital issue and assist the
State to handle the situation in the interest of environment and public health.
8. The State may accordingly take further corrective measures to enforce the law for protecting
public health and the environment. CPCB may circulate monitoring mechanism to the State PCRBs
on API, as directed earlier and file the action taken report before the next date. MoEF&CC may

In compliance to afore-cited order though the CPCB vide letter dated 31-1-2022 has

circulated the guidelines for monitoring mechanism for antibiotic residues, however in the absence of
standards for antibiotic residues the monitoring mechanism shall remain meffective,

Therefore it is requested that in compliance to the orders passcd by Hon’ble NGT, the Active
Pharmaceutical Ingredients (API) and antibiotic residue standards may kindly be notificd at national
level to be followed by all pharma units and to be implemented by respective SPCBs in the interest of

environment and public health at the carliest.

) An carly action is requested pleasc.
With regards. Qe 3 o C\D

Yours sincerely,

(Prabodh Saxcna)

Ms. Leena Nandan, IAS

Secretary,

Ministry of Environment, Forest and Climate Change

Indira Paryavaran Bhawan, Jorbagh Road, New Delh-110003.

SOCcdnnea witn vamo
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) _-;;-_.__-_(Apoorv Devgan, IAS)
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o This s in feferenm to your iem dated 3“% ﬂi 2@22 wherein it is raqumtefi ﬁm n
- compliance to the directions of Howble NGT order dated 21.01.2022, the Active

v - Pharmaceutical Ingredients (APY) and antibiotic residue standards may kindly be notified at

the Natwml ie:wl w the interest of envxmnmﬂnt zmd ;mbiw heaith at earlwst :

2. listo informy that vide imi&r dt. 21 ot 2022, }%mﬂﬂe NGT has d:res:mﬁ ‘*Moﬁﬁ’&f €' 1o
o elargfy i oview on API stundards”. Accordingly, McE?&C(, 5 m psmeszss of submﬁtmg xis: -
: wsztmn befcw the next date of hcarmg : N -

5 Mxmsm'y has issued. ihe ethigsion and dxschmga smmiazds f@r Bulk Drug; anid Forsnatation
Industey vide: GSR 541 dated 06.08.2021. The notification is based on deh%mamm, with

o ‘stakeholders and consideration of mcnmmmdaﬁom uf {‘xpert t‘ammm on femmlm:m of =
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- “Notwithstanding anything congined in sub-rule (1), the Cenral Board or aState Board may -
specify more stringent standards ﬁm those provided in [Scheéiufe Feo I¥] in respect af any -
specific industry; Qperation Or process fiependmg upon: the quaf;ty af: t?:e revzp:w! s*ywem and

L 'rxfler FEC ordmg reamxs fhmgfﬁre in wmﬂg
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.S}T, |

T ARy

-3.2398.1:6‘/-04!206?I'-PE:#_f_')i"' T January:m 2022

all SPCBS/PCCs {Lxsted) o | |
Sub Gurdehnes on Mnmtoﬁng Mechamsm for APl res;due reg

g Asﬁfmteﬁ by ﬁen”ibie. NGT on 2'-3_‘-06-‘2%}2? in‘the ma’tm}- of 0.4 o 136/2020 Veterans -
.~ forum for Transparency in Public life Vs. state of Himacahl Pradesh & Ors. the fotlowing: ~

“CpCB may atso 'suggest"mcnimrmg mechanism for AP} residue thmug?? a cr‘edibfé system so
casto caver all pharmd fndustr:es in the cauntry d;scharging AP resfdue direcﬂy or mdzrecily :

5’5%? OF EWR@?&&?&T i‘*{}ﬁﬁs‘r& Siiﬁﬁi?ﬁmﬁﬁﬁ GO¥E {)F E?‘Ei}kﬁ;. '

m nver systems EPCB ay prapose the t;mefi’nes to undertake moni tarmg wmch mayatso take 3

anote a}‘ water quamy nwnitormg gwa‘eimes of £P;18 titted “Gmdeﬁnes on- Water Quabty
__ | Momtonng, 2017" and tize performance audit reparz dated 18.09. 2&20 f!fed by CPCB in- OA
.95/ 2018 Aryavart Foundarmn ¥5 Mz’ Y Vapz Green Enwro Ltd\ &amp, ﬂrs and thé dfrecfians of
| ..'the Trzbunai dated 05.02, 2921 . ' ' '

B On furtﬁé;‘ hearing on 'th:is miatter' 'the Hon’ble NGT orde?' off 21 (}1 2&22 has passed the order .
s faﬂnws “CPCB may crrcuiate mamtormg mechamsm to the State PCBS en API as ds’rected .
i earf:rer and f?fe the a::tmn taken report be,fore the next date » :

-Centrai Polkution Cmi:rgi Board has prepared the above stated “Gmd es ‘on !v‘eamtcﬂng :
- Mechamsm far APL res;ﬁue "and same is attached heresmth for yaur kind perusai and necessaw'
act;on p{ease ‘;} e e e '

- Yours { hfus.iy

'Efn'c;l;f:- As above - R e
o | (Dinabandhu Gouda)

e ~ Additional Director & DH-IPC:|
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DLH ~Trace Orgamc Lab
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Ltst_ of State. Pollution Controi _Boa'rdsICommittees -' .

. The Member Secretary

. “Andhra Pradesh State Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital, .

- Pushpa Hotel Centre, Chalmvari Street,
Kasturibaipet, Vuayawada- 520010 '
Andhra Pradesh

. The Member Secretary '

- Arunachal Pradesh State Pollutron Control Board
‘Paryavaran Bhavan’ Yup!a Road,

PappuNallah,

Naharlagun - 791110

Arunachal Prai':tesh

The Member Secretary

Assam State Pollution Control Board
- Bamunimaidan,”

Guwahati — 781 021

‘Assam :

‘4. Thie Member Secretary '

~ Bihar State Pollution Control Board
Parivesh Bhawan, Plot No.N-B/2,
Patliputra Industrial Area
Patn'a-800023

The Member Secretary

Chhattrsgarh Envuronment Conservatlon Board
. ‘5, 32 Bungalows, Bhilai,
. Chhattisgarh 490009
Chhattlsgarh ;

The Member Secretary
Goa State Pollution Control Board
Dempo Tower, EDC Plaza, 12t floor -
Patto Plaza, Panaji,

- Goa— 403001

7. The Member Secretary

Gujarat State Pollution Control Board
Sector 10-A, Gandhi Nagar- 382043
Gujarat ’

The Member Secretary -

' Haryana State Pollution Control Board
- C-11, Sector 6, Panchkula

Haryana 134109 '



0 :
. J&K State Pollution Control Board.
- Parivesh Bhawan, Forest Complex
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FR 9. The Member Secretary

- Himachal Pradesh State Pollution Control Board
ParyavaranBhavan, Phase |ll,
- New Shimla — 171009
Hlmachal Pradesh

The Member Secretary

" Gladni, Narwal, Transport Nagar
- Jammu-180004 -
Jammu and Kashmir s

iR R
" . Jharkhand State Pollutidn Control Board

The Member Secretary

. T.ABuilding, HEC Campus, P. 0. Dhurwa |
- Ranchi- 834004 * .
‘ Jharkhand

12,

The Member Secretary

- Karnataka State Poilution Control Board
: Pansarthavan 41& 5™ floors, Church Street

' .Bangatore 560 001

- 13,
_ Kerala State Poilution Control Board
Head Office, Pattom. P. O .

.14,

Karnataka

The Member Secretary

Thlruvananthapuram 695004

3 Kerala

“The Member Se'cretary

- Maharashtra State Pollutlon Control Board S
‘Kalpataru Point, 34& 4t floors -

Sion Matunga Scheme Road No. 6 -

~ Opp. Cine Planet, Sion’ Circle, Sion (E)'

- Mumbai 400 022

Maharashtra

+_'Madhya Pradesh State Pollution Contro! Board h

.18 '
R Manlpur ‘State Pollution Control Board

The Member Secretary

ParyavaranParisar; E-5 Arera Colony

-~ Bhopal ~ 462016
_Madhya Pradesh

The Member Secretary

- Lamphelpat, Imphal

West D.C. Office Complex - 795004
Mampur
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17. The Member Secretary
‘Meghalaya State Pollution Contro! Board
- Arden, Lumpyngngad, .
: _;;Shlllong 793014
Meghalaya'

18. The Member Secretary /
Mizoram State Pollistion Contral Board
- New Secretariat Complex,
_ Khatla, Thlanmual Peng, Alzwal
o _Mlzoram- 796001 .

19 The Member Secretary Lo .
"~ Nagaland State Pollution Control Board
Signal Point, Dimapur,
'Nagaland — 797112
Nagaland ’

o 20. The Member Secretary

" Odisha State Pollution Control Board _
Paribesh Bhawan A-118, Nilakanta Nagar,
Unit-—VIil, Bhubaneshwar ~ 751 01 2.

' Odlsha '

21. The Member Secretary o
: Punjab State Poliution Control Board
- Nabha Road, ITI Rd, Adarsh Nagar
" Prem Nagar,
Patiala - 147001.
Punjab

22. The Member Secretary

' Rajasthan State Pollution Control Board
A-4 Institutjonal Area, Jhalana Doongrl

- Jaipur — 302004.

Rajasthan

23. The Member Secretary
'Sikkim State Poliution Control Board
- -State land Use & Environment. Cell
~ Gowt. of Sikkim, Deorali,
o Gangtok Slkklm

24. The Member Secretary _
“Tamil Nadu State Pdllution Control Board
No. 76, Mount Salaj, Guindy,
Chetinai - 600032.
Tamil Nadu -



22

o -25 The Member Secretary

Telangana State Pollition Control Board' _

- Paryavaran Bhavan

A-3, Industrial Estate, Sanath N Nagar
Hyderabad — 500 018 .

. Telangana

- 26.

The Member Secretary

Tripura State Poliution Control Board
Parivesh Bhawan, Pt. Nehru Complex
Gorkhabasti P.O., Kunjaban, Agartala -

. West Tr:pura T99 006

_' _ Tnpura

2T

The Member Secretary

‘Uttarakhand Pollution Control Board

94, Haridwar Rd, Saket Colony,

28, | :
* Uttar Pradesh State Pollution Control Board‘ o

- Dharampure, Dehradun,

Uttarakhand- 248001'
The Member Secretary .

Building.No. TC-12V

" VibhutiKhand, Gomti Nagar

- Lucknow— 226010.
. Uttar Pradesh

- 29.

The Member Secretary : e
West Bengal State Pollution Control Board o

... Paribesh Bhavan

30,

Building, No. 10-A Block -LA, Sector 3
Salt Lake City, i

Kolkata — 700.091.

West Bengal

The Member Secretary ‘
Andaman & Nicobar Islands Pollutlon Control Commlttee

" Department of Science & Technology

- Dollyganj Van Sadan, Haddo.P.O.,

31.

.Port Blair-744102
.Andaman & Nicobar

The Member Secretary : o
‘Chandigarh Pollution Gontrol Commlttee

- Paryavaran Bhawan -

- Madhya Marg, Sector - 19 B,

Chandigarh — 160019.

- Chandlgarh n
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34, The Member Secretary '
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'32. The Member Secretary

Daman, Diu & Dadra Nagar Haveli Pollution Control Commlttee
Office of the Deputy | Conservator of Forests
Moti Daman, . _
Daman — 396220.
: Daman & D|u -

- .33.The Member Secretary

Delhi Pollution Control Committee
41 floor, ISBT Building,
- Kashmeri Gate, '

o Delh|-110006

_Lakshadweep Pollution Control Committee -
Lakshadeweep Administration '
Department of Science, Technology & Enwronment

- Kavarati — 682555.
Lakshadweep

35, The Member Secretary

‘Puducherry Pollution Control Commlttee

‘Department of Science, Technology & Enylronment -
" Housing Board Complex,

- 34 floor, Anna, Nagar Pondlchery— 600 005

¥

Y
§o
il
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' Guidelines on Monitoring Mechanism for APi residue
Bﬁck‘g"r_oun.d . - L -

Hon’ble Nat1ona1 Green Tnbuna1 Prmclpal Bench New De]h1 in the matter of Orlgmal Applncatlon No..
1136/2020 sought report from Mlmstry of Envuonment Forests and Cllmate Change and Central

' 'Pollutlon Conl:ro] Board with reference fo the prayer of the apphcant (Dr Bishwanath Prasad Smgh _ o

ng Commander (Retd )) to prevent pollut‘[on of nvers Sirsa and. Satluj by taking remedial action
"agamst discharge of waste from CETP at Badd1 and from Acme Life Scwnceb Nalagarh and Heho B

: Phannaceutlcals at Solan

* The prayer was that pharmaceutlcal umts at Barotlwala and Nalagarh are not connected to the S
CETP are dlschargmg their efﬂuents dlrectly mto the mrers The effluent that dlscharged in to the rivers -
‘rcon51sts pharmaceutlcal mgredlents even after treatment in ETP/STP% as the ETP/STPS are not -
~specialized for the purpose/ for removal of phannaceutlcal active mgredlents “The CETPs are also not ..

- desugned,to neutralize Aeuve Pharmaceutlcal Ingredient (A.PI) The applicant stated that the presence'

of Clproﬂoxacm in the concentratlon of 296.1 ug/l in the efﬂuent dlscharge of M/s Acme Llfe Selences o

- was found on chemical analysis. The ingreasing oceurrence of multl.-resmtant p_athogens isa serious -
global threat to hurrian health and it is finding its way into the water bodies and drinking water through .

- industrial discharge and also dué to heavy use of antibiotics in human and ve_terinal_'y medicine.

- Hon’ble Natlonal Green Trlbunal passed the order in the aforesald matter on 23 06. 2021 8 No 12 of ;
the. said order reads as f'ollows . ' o .

“In view of the above CPCB may also suggest momtormg mechamsm for API resxdue through a"_
'.credzble system so as 16 cover all pharma zndustnes in the country discharging API reszdue dir ectly or-

'mdlrecﬂy in river systems CPCB may- propose. the t:mehnes to undertake momtormg which may also

take a note of water quality momronng gmdelmes of CPCB titled * Guzdelmes on. Water Quahzy' L

Momtormg 2017 and the performance. audtt report dated 1 8 09.2020 fi lea' by CPCB in o4 95/201 8,
. Aryavart F oundatwn Vs M/s Vapz Green Env1ro Ltd & Ors and ‘the directions of the Tnbunai dated '
05.02.2021." : | o |

-



Introductlon _ _ . _
: Antlrmcro‘mal resistance (AMR) is the abthty of a mlcroorgamsm to survwe and multlply in the
presence of a compound with antlmlcroblal propertles that would nomlally inhibit or kill thls

microorganism. Several dlfferent mechamsms dre mvolved in the deveiopment of res1stance 10.

ant1m1croblals Ant1blottc re51dues may ﬁnd theli‘ way fo the envtronment via any of the followmg three3 e

modes
i) Waste water dlscharge from phannaceutwal manufacturmg
A]though the treatment of wastewater can partly eltmmate or remove pharmaceuttcals some traces -
are still detectable in efﬂuents and surface/ groundwater as well depending on the concentration of .
ant1b1ottcs at the ‘inlet of eﬁluent treatment process. and efficiency of effluent treatment process -
Process Control (6 minimize the release of antlblotlc residues in the efﬂuent for end of the pipe
 treatment is seen as a ‘viable option. o ‘
ii) .’Human and Animal - consumption’ and exctetton 30-90% of orally consumed dose of
'phar_maeeuttcal consumed, are excreted as per rep_ort_s avaﬂabie in the llterature. Antibiotics used_ o
 in*aquacultttres/poulttj(.farms,_animat husbandry etc are pos:ing-additional'threat in this regard.
iii) N-oﬁ-sct'entiﬁc disph‘osal of expired and/or uttused medicines. . |
§ T_he presence of antib__iotie residues in the environm_ent cannot be attributed to 'a s-tngle .souro_e, ditect
release of antibiotio cither accidental or due to lack of efﬁcient"ef'ﬂtient_ treatment 'tee_hnologies'. or
process inefficiencies has made pharma industries as a starting point for addressing issue of antibiotio
resistance. Besuies above, other factors for antibiotic remdues in efﬂuents include: -
- a) Dtrectiexmssmns, f any, by pharma industries, althougb locahzed are being con51dered asa
source of dlsoharge in much hlgher concentratwn when compared-to other 1nd1rect sources |
_ -bj _ Since the ‘ntibiotic res1dues which -are released directly in the pharma efﬂuents are not
(.onsumed and hence not metabohzed like other sources and hence reductton in eoncentratlon _
in that ratio may not be achlevable. Further, in prtnuple, any cornpound that 1_s.not readily
' degraded/metabolized, has the potential to | reach . attverse exposure concentration i1
env1ronment R | | ' ' '
' C) It is unlikely that pharma mdustrtes wﬂl mtentionally dlscharge thetr fma] produot in the form
of antibiotic residues. But at the same tlme if dlscharged even acc1dent1y or due to mefﬁment
working of effluent treatment process, the toncentrataon can, always be severai time more in

compans_on to other SO'I.II'_CGS.



26

ln addmon to the1r mdlrect discharge ant1m1crob1als are also used in aquaculture where they are -

.generally used as i in-feed preparatlons Ultlmately, antmucrobwls can ‘reach varlous external

- env1ronmental compartments Such as rivers; lakes and’ SOllS where they can contmue to exert their -

effects. Once in the cnwronment some ant1bxotics bind strongly to so1l and sednments which
conmbutes to their pers;stence as they become 1nacces31ble to degradatnon (these ’trapped' compounds

can persist in soll for many years)

Resrstance to al‘ltlbIOtICS among human and vetermary pathogens mcreases the nsks of treatment. faﬂure .
increases mortallty by i 1ncreas1ng the tlme from an initial d1agnosns to an effective therapy, and can also o

lead to morbldlty by i mereasmg the use of more toxic autlblotlcs as replacements for those rendered

meffeetlve dueto res1stance This issue also i 11:nposes an addmona] healthcare cost and produetmty loss ' o

Hence it's a necessaty to develop guidelmes for samplmg and momtormg of the- Antmueroblals -

: Comrnon Ant1b1ot1c manufactunng framework - should follow the rules as mentloned in the
Ant:m:croblal Industry Alhance (AMR IA) Tt was found that antlbloucs compounds are sold in India
,m the form of‘ anublotlcs elther mdmdually or different combmatlons of 126 anublotlcs The Predtcted
no-effect concentratlon (PNEC) data contains two values PNEC- Enwronment (PNEC- ENV)
: ._values_ are l_:_rase_d on-eco.-t_oxmology data generated by Alllance.member.compallles. These values are
i-ntended to l)e protective'of -ecolo'gical species and .incorporate assessment factors consi'stent'wim
standard env1ronmental risk methodologies. The PNEC Mmlmum Inhlbitory Concentratlon (PNEC-

MIC) values are. ‘intended- to be protectlve of resistance promotion. These PNEC values are updated

' penodlcally as new rellable and robust data become avaﬂable These PNEC values in absence of o

. national standards for anublotlc residue, may be used as reference hmlt for self-momtormg purpose to

o prevent release of hi gh levels of ant1blouc residues in the env:ronment
" Limit of Quantification

Trace Organics Laboratory of Central Pollut10n Control Board, ‘Delhi has vahdated method for 21 - .'

_ Pharmaceuucals compounds w1th lelt of quantlﬁcatlons (LOQ) as follows

S. No E Name of Antibiotic - S lelt of Quantification (LOQ) (pglL)
(1) . R Amoxncﬂlm_. SRV R 008

@ | Cefxime B

""(.3) S Cfefad'roxile — N - o 0.._12 :
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@) T - Fluconazole S ‘0.1,4..
G) o _ Levofloxacin - T 016 -
- {6) R Clproﬂoxacm T L 0.15
(7 | A .Metromdazole . " T C 0127
3 T Azithromyein - B _ - _ “0.03
© | Doxyoylme | 003
(l(.)')l S ~Ch‘loramphenieo'l _ o l_ ‘ 009
D | Nofloxaom | 0043 i
a2 . " Ofioxacin I 0.0 |
T T Ampiilin | 0045
% | Naidio Acd T T o0
asy ~ Spiramyein T . ool
(16 |~  Roxithromyein | . 0026
a7y " Lincomycin R T ooz
- (18) | o Enrofloxacin IR . § _ 0.022
@9 | Clomaiin T 0.088
0y | o hDiclofenac a n - | 014
@) | Mefemamichad | T o1

Guidelines for Sampltng
' Sample Collectmn and locatlons _
a _- (1) The procedure for sample collection in respect of surface water shall be as under )
' a).‘ - 'Samples for Baseline and Trend stations shall be collected from well-mixed section of the river
or main stem 30 cm below t.he water surface using a‘ We‘ighted bottle. | _
b). Samples for Impact statmns shall be collected 30 ¢m below the water surface from the
| point of mterest such as bathmg Ghats downstream of pomt dlscharges water supply _
intakes and other sources. o . : 4 '
(2) . The procedure for sample cellection in r.espect_o.f reservoir ._W-ater shall be as under:
a)— 4 ReserVO:ir water tluaiity has ,temperai,- spatigl as well as depth variation. The- water is gen'eraliy
" not well- m'ixed and sampling ﬁertt a single tlep'th may inadequatelv represent the overall water
: quahty It | is, therefere neces%ary to ensure that samp]mg statlons are truly representatwe of the

- water body
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Tt ls necessary to conduct preliminary survey Lo determi ne whether and wh ere differences in water

quahty occur before decrdrng on the number of stations to estabhsh The most lmportant feature

- of water in reservoir is vertical strattﬁcatlon Wl.‘llCll results 1n waler, quahty vanatrorl along the

e)

- depth. T he vertreal stratrﬁcanon at a samplmg station ¢an be detected by, taking a temperature :

readrng at 1m below the surface and another at 1 m above the bottom If there is a srgmﬁcant

~ difference (more than 3 °C) between the two readrngs there isa “thermochne" (a layer where the =
- temperature changes rapldly wrth depth) and the reservmr is stratrﬁed In stratrﬁed reservoirs,
fmore than one sample is necessary to descrrbe water quahty

For reSewmrs of 10.m depth or more, itis essentlal that the posrtlon of the therrnochne is ﬁrst_ o

assessed by means of regularly—spaced temperature readmgs through the water column (e g
metre intervals). Samples should then be taken aecordmg to ‘the posruon and extent (in depth) of ;

the thermochne Asa general guide, the n‘ummum samples should consrst oflm below the water =

-surface _;ust above the determmed depth of the thermochue just below the determmed depth of :
'. the thermochne and Im above the bottom sediment (or closer if possrble w1thout drsturbmg the -

'_sedlrnent) If the thermoelme extends through several meters depth addltronal samples are :
- necessary ﬁ"orn wrthm the thennoclme in-order to charactense fully the water quahty vanatrons

“with depth

Tn general, if the water depth at the samphng site is less than:10-m, the minimum samp]mg,'-
programme should consrst of a sample taken I'm below the water surface and another sample
taken-at 1 m above the bottom'sediment..

Access 10 reservon samphng stations 1s usually hy boat and returning to p1ecrse1y to the same _'

: _1ocat10ns for subsequent samples can be extremely drfﬁcult inless GPS 18 used or altemarlvely '

E poles may be rnstalled for the purpose

B (3) The procedure for sample collectron n respect of ground water shall be as under

()

)

©

- mmutes

-Open dug Wells whlch are fot in use or have been abandoned, shall not be conmdered as water \

) quahty momtonng statlon However, sueh well could be consrdered for water level momtorrng

The grouncl water quahty monitoting agerrcres should close down the uriused open dug wells if

- they are 'potential source of mrcrobtologwal contaminations in the- areas wrthout affecting the
v water level monitoring programme by replacing the abandoned dug we]ls with prezometers ‘

_'We1ghted sample bottle to collect sample from an open. well about 30 cm below the surface ot -

water may, be used The plastic bucket, which is hkelv to sklm the surface layer only, shall not

be used

e

Samples from the productlon tube wells shall be collected aﬂer rurmmg the well for about ﬁve '
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() NonQprc'lductiod piezometers shall be purged using. a submerSible pump.' The purged water
volume shall equal 4 to 5 times the standing water volume, before sample is collected. _
(e) For bacteriological samples, when collected from tube wells or hand pump, the spout or outlet of

the pump shall be s'rerilized under flame by spirit .lamp before collection of sample in container.

Sample preservatmn and transportatmn ‘
(l) Samples shall be. transported (Cool to0-6 °C‘) concerned laboratory as soon as p0331ble preferably
within forty-eight hours of collectron ' _
{2) Analysrs for eol1forms shali be started within twenty—four hours of colleetron of sample I time
is exceeded, it should be recorded with the result. ¢ T
) (3} Departments mvolvecl m momtormg should prowde adequate trammg to the persons mvolved in
water quality. momtormg on collection and preservauon techmques of water samples.
(4) Depanments mvolvea should review the sample collectlon and: analysrs programme ifit is not in
~conformity with Protocal norms. If it is not possible to adhere to transport time and analysis time
| due to large number of samples in one laboratory, the departments should outsource the analysns
to nearby exrstmg accredlted laboratory '
' (5) Sample 1dent1f' cation forms for the water sample analysls for surf"ace and ground water samples

~. shall be as per annexed Forin-1 and Form-II.
Quarntiry of samples to be collected: F

The quantrty of samples to be collected for analys1s shall be as follows
1. General analysis: 1 iltre '
' 2 Bacterlologrcal analysrs 1000 ml in sterrhzed bottle
3. Metal analysis: 250 fo 500 ml. _
4 Pesticide analysis: 1000 ml in amber color glass bottle Wlth Teflon lid cap

Collect samples in amber glass oontamers followmg eonventronal sampling practices.

.5 Aqueous samples

-

5.1 Samples that ﬂew freely are collectea as grab samples or in refrrgerated bottles using automatrc .

samplmg equ1pment Colleet 1L each for the acid and base fraetlons (2 L total) If hrgh concentranns |

of the analytes of i mterest are expected eol]ect two smaller volumes (e g., 100 mL each) in addition - )

to the 1 L samples Do not rinse the bottle with sample before eollectlon _ o _ |
5.20f resrdual chlorine is present add 80 mg sod1um thlosultale per liter of water. Any method sultable'

for field use may be employed to test for resrdual chlorlne

F——
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.53 Mamtam aqueous samples in the dark al < 6 °C from the time of collecuon untﬂ receipt at the '

“ laboratory. If the sa.mpIe mll be frozen allow room for expansion.
‘Sample records: e :

' (1) Each laboratory shall have a bound reglster whlch shal} be used for reg;stermg samples as they
- argreceived. A format for sample rece1pt reglster is annexed as Form- LIS
(2) The Laboratory In-Charge shall mamtam a reglster for ass1gnment of works to specﬁ“ ¢ analyst

e

'Analytical Techniques: -

"Bach agf_:ncy shall folloﬁv the anal_yticaI t_echniqniés prescribed in the .‘Standar‘,d Mefhads qu _analysis of
Water and .WaszWaier‘ published by Amériéaﬁ Pui:iic' H’ealﬁi Association (latest ediﬁan) ai' 'Méthods B
for Testmg Water and Wastewater—methods of samphng and testmg (physual and c.hemlcal) by Bureau
'ofIndlanStandards 18:3025. P S SR '
N Manpower reqmrements in Iaboratoraes SRR o
7' The manpowcr rcqulrements ';hall be optnru?ed hy the concerned m{)mtormg agen(:les in ordcr to get.

. _the maximum utlhzatlon of man—days for nmaiy comn]etwn of analysis.
Data Pru'cessipg,"RePOrﬁhg- and Disseminaﬁon:

Eachmonitaﬁng ageﬁcy shall process 'the" anariaal daia and report the data after validation to the Data
Centre at the Centra! Pollution Contro! Board (C PCB) or Central Water Commrssmn (CWC) The
CPCB or CWC shall store the data and dmsemmate thmugh websne or eiectromc mail to vanous users -

on demand. There should be free qharmg of“ data among 1he various agencxes collcctmg the water quahty o
data o ‘

~ Accreditation of laboratories:

The water quality laboratones shall seek reuogmtaon from the Muustry of Envxrgnment Forests and
CInnate Change Govemment of lncha and accreditatmn from National Accredltatzon Board for Testmg '
and Calibration Laboratones N ABL) under Mlmstrv of 901ence and Technology, Government of Indla

The water quahty momtormg agencreq/organﬂattom qhou]d provnde adequate fi nanc1a1 support for
-7
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strengthenmg of thelr laboratones w1th adequate manpower and their upgradatlon wrth advance

rnstruments for the purpose of recogn1t1on / accredrtatron
Sampling and Analysfs: .

1. Sampling of efﬂuent shall be done from the inlet and outlet of the efﬂuent ‘treatment systems viz.
| Efﬂuent Treatment Plant Multiple Effect Evaporator, Agitated Thin Fllm Dryer Reverse Osmosis
etc. (wherever requlred) along with the point of final dlscharge of the treated eﬁluent to assess’
effectiveness of effluent treatment. L :

_ 2 Composite and 24H ﬂow—proportlonal samplrng may be better than smgle grab samplrng as

“wastewater composrtron changes srgmﬁcantly over short tlme scales and 1nd1v1dual samples may

be “flooded” by homogenous solid material. Although Grab samplmg, wh1ch was the most

commonly used method, is convement and avoids srgmﬁcant auto satnpler-assomated workload and.

eapltal costs. However, samplmg of 1nﬂuent and composrte sampimg optnmse the chance of

1clent|fymg human wastewater AMR oorrelat1ons anci are most suttable for wastewater-based AMR_
surveillance studies. - . o .. _

3. Use an_d' 'clearring of sample Bottles and Caps: For Liquid Samples’ (waters, sludge .a_nd similar

' materials containing 5 percent solids or less)'it'_he sample bottle, amber g‘lass 1'L minimum, with

serew cap must be used For Solid samples {sorl sedrment sludge filter cake, compost and similar_ 3

_matenals that contain more than 5 percent solids): Sample bottle wide mouth amber glass 500-mL " -

minimum must be used. If amber bottles are not avallable samples must be protected: from lrght
threaded Caps must be lined with- ﬂuoropolymer L

Before use the bottles are washed w1th detergent and water then rmsed with solvent Snmlarly,
Liners are washed with detergent and water and rinsed wrth reagent ‘water before use.

4. The determination of pharmaceutrcals and personal care products (PPCPs) in multr-medta :
env1ronmental samples must be done by US EPA Method 1694 [(hrgh performance qumd |
chromatography combined with tandem mass spectrometry (HPLC/MS/MS)] ThlS method was
developed for use'in Clean Water Act (CWA) programs and is based% on existing EPA methods Thls_ .
rnethod is performance-based which- means that it may be modrﬁed to 1mprove performance g, \

to overcome 1nterferences or improve the accuracy ot precision of the results) provided that all’
performance requrrements of this method are met. The quality of the analysis i is assured through
reproducrble calibration- and testing of the extrattron clean-up, and LC/MS/MS systems. &

5. For good quality of analysrs proper cl eanmg of glasswclrt is extremely 1mportant because glassware .
may hot only contammate the samples but ma3 also remove the analytes of 1nterest by adsorpt1on :

8

i
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- on the glass surface l-lence before use Glassware should be nnsed wtth solvent and Washed wﬂ:h a’

' detergent solut10n After detergent washrng, glassware should be nnsed 1rnrnedlate1y, first with -

~ metharol, then wrth hot tap water. The tap water rinse is followed by another methanol rinse, then

- analy51s method has ot been precrsely det:errmned however each compound should be treated as’ o

' acetone a.nd then methylene chloride

.Safety measures taken durmg analysis: The toxruty or carcrnogemclty of each chermcal used in -

. a potentral health hazard Pure standards of the compounds should be handled only by hi ghly tramed -

personnel mvolved n these analyses L

personnel thoroughly famlhar w:th handlmg and cautlonary procedures and the- assocrated risks.
The laboratory is responsrble for- mamtalmng a current awarehess file of OSHA regulatrons |
regardmg the safe handling of the chermcals . -
A reference file of materlal safety data sheets ( MSDSS) should also be made avarlable to all-

It is also suggested that the laboratorv perform personal hyglene momtormg of each analyst who ‘

. perform the analysrs

‘The ana]yst and alt personnel mvo]ved m these anaiyses must wear Protectne equrpment vrz

Drsposable plasnc gloves (Latex or non-Latex (such as nitrile)), apron or lab coat safety glasses or = '

- mask, and a glove box or fume hood should be used During analytical operatlons that may give

' rrse to’ aerosols or dusts personnel shou]d wear resprrators equrpped with activated carbon ﬁlters

. Eye protectton (preferably full face shrelds) shonld be worn: whnle workmg w1th exposed sarnples

- or pure analytlcal standards Latex or non Late;r (such as mtnle) glows ar¢ comrnonly used to

10

-1

reduce exposure of the hands o .
Workers must be tralned in the proper method of rernovmg contamrnated gloves and clothing

w1thout contactrng the exterlor surfaces. .

. Pérsonal hyglene of all personnel mvolved in these analyses Hands and forearms should be washed -

: thoroughly after each operatron mvoivmg hi gh concentratrons of the analytes of'i mterest and before '

12.

_in waste cans. Janitors (a caretaker or doorkeeper of a bu11drng) and other personnel should be

13.

breaks (coffee lunch and shlft)

_Waste handlmg or techmques for mmnmzmg contammated waste: Plastlc baglmers Should be used

trained in the safe handlmg of waste.

_BlO sohds samples may contain hlgh concentranons of brohaaards and miist be handied with gloves

and opened ina hood or blologlcal safety cabinet to prevent exposure Laboratory staff should know '_

and observe the safety procedures requrreu in a mrcrobrology laboratory that handles pathogeme‘ 2

orgamsms when handlm g bm sohds sampleq
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‘ ]4 Sample collectlon from fi eld Liquld samples that ﬂow freely are collected as grab samples orin
refngerated bottles usmg automatlc sarnplmg equ1pment If reszdual chlorme is present in the
sample add 30 mg sodmm thlosulfate per litter of water _ _
15. Solid, mxxed—phase and senn—solld samples mcludmg blO solids: Colleet samples as grab samples

o using wide-mouth. jars. Collect a sufﬂment amount of wet matenal to produce a mmlmum of 10 g '

of solids. If the sample will not be extracted wzthm 43 hours of collection, the laboratory should |
adjust the pH of : aqueous samples t0 5.0 to 9.0 w1th a sodlum hydrox1de or sulfuric acid so]uhon

: Record the volume of acid < or base used. If extractlon of samples wn;hm 48 hours is not practlcal :
then samples should be frozen to-incréase the holding time to seven days If aqueous samples are

. stored frozen, extraction should begin within 48 hours of reu}ov al\from-tl}_e freezer. :

Requlrements for The Analysts 01' Antlbmtlcs

S. ,Requtrements N Quantity | Size -~ - Remarks '
. : o C
Requnrement of Space u _
01 | Room with AC and : 04 e 6250 Square Feet (lnstrument Room)
| Exhaust S _' ' ' ' - = 400.0 Squarc Feet (Process Room)

= 400.0 Square Feet (Sample Storage Room) .
| ®# =400.0 Square Feet (Chemical and CRM Storage

. Room)

* Requirement of Instruments and Equipment

|02 [LCMSMS (Tandem| . 01 - | -|For  Qualitaive &

Mass) - . . - I ' X | Quantitative Analysis
03 | Solid Phase Extraction | 01 | 12 or24port. | For Extraction & Cleamup.
‘ Sytsteln- o ' ey . - s | o
04 | Utta Somieator | 01 | . " [For sonication of mobile
I A D o | '-.phase'and_ cleaning of HPLC
S o parts
05 Mianap or Turbo.vap S 1) B '-06-107 port For Concentration _
| Concentrator | B | o
| 06 | Rotatory Evaporator' ‘ oo 7- . | For Concentratmn '
o7 | Mil_lipore Filtration 0t o EE 'Pm flltranon of sample And.-
AssetnBlY- _ e . B o n g Mobile phase

10"
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.{'_1”34 o

o8

MQ Water Assembly

G

Fo“r MQ Water

o9

1 Deep Freezer. '

L

CRM Storage

10

Vici cooler

01

Sample Storage

AETH

UPS20KVA |

01

T20KVA

Only for LC-MS/MS

12

TOUPS '10KVA'._ T

01

1{ 120 KVA

For others equipment

l\rhscellaneous Reqmrement

13

_Methanbl

Chemlcals and Glassware!loo Sample (Approx) 3'

_ 1 SL | LC- MS/MS Grade'

14

Acetonitrile . "

' L5L :

:LC_-MS/"MS Grade_.

15

HPLC ‘Water -

300 -

LC-MS/MS Grade

'._16

Formic Acid

| LC-MS/MS Grade

17

An_iﬁmn_ium-Acetdte e

5.0gm

" LC-MS/MS Grade

i8

“Ammonia Liquid

Soml

[LC-MS/MS Grade

19

| Orthophosphoric Acid | -

T66.0ml

AR-Grade

|20

: Sulphunc Acid

20.0ml

, AR-Grade

2

' pH paper

150 sirip

722

F ilter Paper GF/A"

200

. 0;45 jm / 47mm

|23

Fﬂter Pape_:r GF/A

B ({}.2..‘_3'9m/47mm‘

24

‘ SYﬁnge’ Filter

100

025 gm_ﬁylbn B

25

HLB Cartridge

100

60-mg/ ZOcc':

26

Micropipette _

Tor

100-1000p1

8 {Varlable)

_ Micropipét’_ce_ -

EN

: 10;;1 (Faxed)

28

| Micropipette

.'m_,}-

-25ub{Fixed)

29

| Micropipette-

Y

) Sugi ( Fixe.d)

30.

'Micrdpipetté tip

- As per requirements [

31

| Sample Storage Vial

100

. 32

Reference Standards

| for Antibiotics -

~ As per requirements

|

T AD Others

1



35

33 | Argon . Gas Cylinder - 01 | ‘Approx.'.one_ For LC_—MS/.MS : |
‘ wrth Regulator - o o "eyl:intler_ fof'SOO : | | |
R L. e
34 Nitrogen Gas Cylinder | - ,._"01. o Anprogg. oner‘ .. |For S_aniple Preparation
,with___regulat._or . ] eylind_er.(él‘ll;) for n '
S : | 06 s.arnple,‘
_ _ Requirement of.Manp'oWer _ . -

35 [ Manpower .. | 01 - | : - ll.For lnstrumenl;‘.Opera_tlon, E
e | | | B o | ca_libratlon & Analysis.’ ’
36 Manpo“rer e - s 2-.Fo_r.'Sampling, proceSsilig ‘

| : o | including extractiof, clean
L up, & sample preparation. . -
16, I T S
' Pollution Prevention‘iéoinprises techniquee tlrat reduces or elinﬁnates the qoantity or toXici’ty of

‘waste at the pomt of generatron Many opportumtles for pollution prevention exist in laboratory. -
operation. EPA has estabhshed a preferred hierarchy of envrronmental management teehmques

that places pollutlon preventmn as the management opnon of first choice. Whenever feasible, _

: laboratory personnel should use pollutmn preventlon techniques to ade.lress waste generatron

When wastes cannot be reduced at the source, the Agem,y recommends recyc.lmg as the next best

option. - ' : *'\]}' _

II) Waste Management Samples at pH<2 or pH >12 are hazardous and must be neutrallzed before "

~ being poured down a drain, or must be handled as hazardous waste,

T1T) Low—level waste such as absorbent paper, tissues, ammal remams and plashc gloves maybe

bumed inan appropnate 1nc1nerator Groas quantltres (m1llrgrams) should be packaged securcly _'

~ and drsposed of through.,c.omme_rmal_or gover_nmental channels _that are-capable of handling toxic

wastes.

Duties of SPCBs/PCCs and frequency_of monitoring

17.

- The State Polluuon Control Boaros (SPCBs) and Pollutlon Control Comrmttees (PCCs) shall

“conduct regular monttonng of every Techmcal grade phannaceutrcal/ Bulk drug manufaetlmng

/F ormulation unit (heremaftel referred ab phanna umt) under their jurisdiction. T he monitoring of

USsP grade/ Laboralory grade pharmaeeutleal manufactunng units shatl be conducted at Teast on

~ half yearly basis and the mspeetmn of F ormulatron units shall be Londueted at least on annual basis. _

12



19,

"'j-_36_5

.- The mspectlons/momtcrmg shall» be conducted as surpnse mspectmns Any pnor mtormatlon :

pertammg to mspectlon shall not be prov1ded to the 1ndustr1al umts that are to, be mspected
On the basw of Vlolatrons / shortcommgs as ohserved durmg the 1nspectroh/momtormg, the actlon

on the defaulter umt may be taken mdependently by SPCBs f PCCS as apphcable under the ._

S prov1s1ons of thc extant laws..
20.

- including pharmaceutlcal parameters “"The mspectlons ha\e to be conducted 1rrespectlve of mode

The mspectlons shall mvolve momtormg of treated / drscharged efﬂuent w.ht prescrlbed parameters ‘

coof treated effluent dlscharge by the pharmaceutrcal umt

21

It shall essentrally be verlﬁed durmg mspection whether the pharmaceutrcal unit (under 1nspect1(m) '

s drschargmg treated /untreated efﬂuent ot dtspesmg hazardous wastes in unauthorrzed manner. In '

case any unauthorlzed dlscharge of efﬂueub’unauthonzed dlsposal of Hazardous Waste is observed

- 'actmn on the defaulter pharmaceuttcal umt undcr exfant laws shall rmmedrately be taken.

2

In case, the phamlaceutlcal -unit (under mspecttcn) cla1ms Zero quurd Dlscharge (ZLD) ;

comphance an assessment of feasrbthty of ZLD complrance shall be made - thorough effluent

monitoring and mass balance of effluent and it shall be ascertained that the umt does not pract;se

“effluent bypassmg or drscharge of etﬂuent by any other means ZLD may be defi ned as “The entn €

. quantrty of effluent i is treated to reeover water and recovered water 15 reused in process and / ot

utrhtres and only solrds are d1scharged ( or rcused 1f poss:ble) in envrronmentally sound manner.

Reuse of treated efﬂuent for hortrculture or agncurture -wurpeses will be con51dered as chscharge on"

N land and not as means to aclueve ZLD Snmlarly. efﬂuent from 1nd1v1dual mdustnes being sent to E
' -'-CETP for treatment w:ll not be conmdered as LD’ '

.

Excesswe concentrauons of Phannaceul 1eal mgred;ents mav be toxrc to l1v1ng bemg Hence, it shall ‘

: essenually be venﬁed during momtonng about any possrblhty of envrronmental polluhon that may

“be. caused by the pharmaceutnca! mdusfry (under mspectton) owmg to rmxmg of the industrial

- 24

i ,eﬁluent/any process efﬂuent ar leachate f‘rom the process / storage area contammg ‘minute

concentration of° Pharmaceutrcal mgredrents wrth rain water / storm water, -

In case, the pharmaceutrcal unit dtscharges its treated efﬂuent to the lnland surface water, river,

- Stream or drain, ‘the momtormg of the water body shall be conducted along with the momtonng of .

 treated effluent. In case’ of drscharge w0 nvers strearns drams etc. upstream and downstream

monitoring shall be conducted along- w1th the momtcrtng of treated effluent. The momtorzng of

25

water. body shall bé-dorte for preScnbed parameters mtludmg pharmaceutlcals and heavy metals

Momtormg of the .water body (to whichethe treated effluent is dlscharged) shall also be conducted -

WL pharmaceutlcal parameters I‘or the purpese of baselme concentratton for- reference /

L compartson water samples f‘rom annther Ioeatlon( s) as, per dlscretton of the momtormg offi crals i

13



26.

27.

37

shall also be taken so that it may be ascertamed whether t‘ne pharmaceuttcal unit (under inspection) -
is causmg any water pollutlon " i . _

Half yearly monitoring of water bodtes !f any wrthm the 500 m radlus of pharmaceuttcal units shall
be ._conducted 10 assess any pharmaceuttoal eontarnmanoannn-Mrc:toblal Resistance due to
continuous discharge of in‘dustrial efﬂuent with minm conee%ntration o'f pharntaceutieal ingredients .
in the water body. If it 1s observed that the monttored ‘water body (within the 500 m rachus of
pharmaceutical umts) is polluted with pharmaceutteal mgredtent (s) then further monttormg of

water bodies situated beyond 500 m shall be done to assess the extent of pollution. For the purpose' '

‘of baseline concentration for reference / cornparlson fresh water samples from other locations as

T N

per discretion of the monrtonng offi eials may be taken.

In case, the pharmaeeutlcal unit uses 1ts treated efﬂuent in tmgatton / gardemng, groundwater

monitoring w.r.t. pharmaceutlcal parameters shall be conducted by SPCBs / PCCs along with the

‘monitor ing of treated effluent. For the purpose of baseline concentration for reference / companson

_ groundwater samples from another looatlon(s) as per dtscretlon of the monltortng officials shall

28.

also be taken so that it may be ascertamed whether the pharmaeeuttcal unit (under 1nspeet|on) is .

causing any groundwater poliution.

‘In-every case, wrespecttve of mode of dtscharge of the treated et’ﬂuent the mspectrons shall also

involve ground water monitoring wrt pharmaceutical parameters around 500 ‘mof the

pharmaceuucal unit. If it is obser»ed that the groundwater (within the 500 m radlus of

pharmaceutical units) is polluted with pharmaceutlcals then further monrtormg of groundwater

. beyond 500 m shall be done to assess the extent of pollutlon For the purpose of baselme

- concentration for referent.e / eompartson ground water samples from another locatlon(s) as per '

29.

discretion of the monttormg officials shall also be eollected so that it may be ascertained whether '

‘the phat‘maceutteal unit (under inspection) is responsrble for ground water pollution (_1f any).- ,

In every case,'trrespectlve of mode of discharge of the treated effluent, the inspections shall also

involve water monitoring w.r.t. pharmaeeutical- parameters around 500m of the 'phatmaoeutioal'unit :

It is observed that the water (within the 500 m radlus of pharmaceutleal umts) is polluted with

30,

pharmaceuttcal then further monttonng of soil beyond 500 m shall be done to assess the extent of

: pollutron For tlle purpose of baseline concentrahon for reference,’ compartson waler samples frorn '

another location(s) as per dtseretton of the momtormg officials shall also be taken 30 that it may be
ascertained whether the pharmaoeutlcal umt {under 1nspeot1on) is oausmg any water pollutlon -
1n case the pharmaceutlcal industry is situated w1th1n a nottﬁed 1ndustrjal cluster, the monitoring
officials may at their d1scretlon decide the dlstance from where -water, and ground water have tobe '

taken for the purpose of baselme concentratton for referencef comparlson _ _ :
B _ S ' ' 14




34,

31.

SPCBs and PCCs shall conduct efﬂuent momtonng of Common Efﬂuent Treatment Plants and

‘ Sewage Treatment Plants under therr 3ur1sdlctron Wt pharmaceutlcal parameters The treated -

32,

-efﬂuent from Common Efﬂuent Treatment Plants and Sewage Treatment Plants shall not contain L

' any pharmaceut1oal mgredlents $0 that to resrst from Antr—mrcrobral resrstance m environment. The

momtormg has to be done regularlv at least on ha]t yearly basis.

SPCBs and PCCs shail conduct regular 1nspectrons of Hazardous Waste Drsposal / Treatment ) o

facﬂmes as well as Murnctpa] Waste dumpmg srtes wrthm their juﬂsdlcnon The mspecttons have

to be: done at’ least on half yeariy basas The momtonng shall fnivolve ground water as well as SOI]

; 'samplmg around 500m of Hazardous Waste drsposal fac1hty and Munrcrpal Waste dumpmg 51tes-

S wrt pharmaceutlca] parameters Ifi 11 :s observed that the groq,ndwater and / or soil (wrthin the 500-

m. radlus of- phannaceutlcaI/Bulk ﬁmg manutaoturmg umts) i polluted w1th phannaceutlcal

' mgredlents (s), then further rnomtormg of oundwater and / or soil beyond 500 m shall be done to -

’ assess the extent of pollutlon Por the purpose of baselme ooncentrat:on for reference and

: -cornpanson, ground water samples and Sorl samples from another locatlon(s) as per dlscretlon of -

L the momtonng oﬂiorals shal] be takon

3.

In case, SPCBs / PCCs observe that anv PharmaceutreaUBulk drug Manufactunng Industry,"
Common Eﬁ'luent Tre'mnent Piant Sewaoe T reatment P!ant Mumcrpai Waste dumpmg site or

Hazardous Waste Dlsposai/T reatment f’ao;htv hﬂw caused grave. injury to the envrronment because

- '_of dlscharge of efﬂuent / leachate t.ontammated w1th pharmaceutrca] 1ngred1ents or unproper

o 'disposal of hazardous / other wastes eontammg pharmaceutroal mgredrents actron on the defaulter :

- - under extant laws shall 1rnrned1ate1v be taken

The demslon whether the. pollutlon of envrronnlent and developrnent of ann—rmcroblal resistant m' -

" the water bodies has been caused by the ph arrnaeeut ical mdustnes or bulk drug manufacturm g units

“tun off or by f“ommon Efﬂuent f‘reatment P!ant Sewage Treatment Plant Municipal Waste

) ,dumpmg site or Hazardous Waste Dlsposali'I reatment sh‘r]l be taken based upon the observed facts '

357
36.

37.

evrdences and screntrﬁe rat1ona!e
SPCBS / PCCs may drrect the. plr

the treated effluent to the rnammt..m possxble extent.

_,“aceutrcal mdustrres in their Junsdrctron to recycle and reuse

SPC‘BS / PCCs' shall énsure - that oo oharmaeeutlcal umt shall manufacture or formulate the )
pharmaceutlcal products other than the consented products ' '

SPCBs / PCCs jointly with’ CPCB shall carry out rnomtormg of water bodtes durmg pre and post

. monsoon seasons’ soas to assess the unpact of the Antr-nncrobral remstance/phannaceutreai mmn off

. mto the Water bodies because of mduxtnal dﬂscharge _

15



38,

.3'9'_-'

For conductmg the above stated mspectrons / momtermg, SPCBs PCCs at thelr discretion may

engage any. Gmernment orgamzatlon -or’ Govemment approved orgamzatlon havmg adequate

- expertise in momtormg of Antr—mrcrobral resrstance in water bodles

. The analysis of efflient / greund water /soil samples for the pharmaceutrcal parameters and other

than phannaceuncals parameters shail be camed out in the laboratories of SPCBs / PCCs or in the
‘laboratories recognised by Ministty of Environment, Forests and Climate Change and accrechted

by National Accreditation Board for Testing and Calibration Laboratories (NABL). -

Recommendations/Mitigation' of AMR in the eni'iren'mei'lt" o

- 40,

£

When a new class of ar_itimicrob'i'a'is comes on the market, it should be censidered “critically .

“important” from the'outset unless strong evidence sug'gest'sotherwise The risk assessment of new

o antimicrobial substances for use in food-producmg specles should be remforeed One of the possrble

eptrons weuld be to mtroduce an early hazard characterrsatlon addressmg the rrsk to pubhc health

© from antlmlcrcbral resistance (AMR) to be assessed pnor to the subm:ssron of a Marketmg _

41.

Authorlzatlon Appltcatren (MAA) : ,
At the trme of ﬁrst dpproval for new antimicrobial sub tances/a new cliss of antmucroblals in

vetermary medicine, marketmg authonsanon holders (MAHs) should have plans in place to.monitor

'susceptrbrhty in zoonotic and mdlcator bacteria through approved [ programmes thesé data should be

‘ _p1 ovided by the MAH to the reguldtory authori 1t1es and be. comparable with human AMR survelllance :
: data ' ' '

42,

44,

Based on the outcome of antrmlcrobral resrstance surveillance and momtonng of usage, a new r1sk

assessment could 'be réquired for all products of a specific. antlmlcroblal class, encompassmg both -

-generlc and reference products o

. Putin place a declaratron system in order to assess the extent and evolutron of off label use of human

only authorised antimicrobials. Menitormg of off label use-needste be facilitated. When collectr_ng
data on con‘strmpticn of e.ff' label u’se'cf antihricrehials in animals the animai species (body weight),
product indication, regrmen (dose duration, treatment mterval route ot admmrstratronfformulatlon).'
are important to assess ’ R _ ] - |
Include in future leglslatlon ﬂex1ble tools te ailow banmnw or lrmltatlon of off label use in ammals
of certain antmucroblalsiclasses authonsed oniy in. human medlcme following an unfavourable |

hazard characterlzatlon or beneﬁt-nsk assessment

16




45.

46.

40 o

Exrstmg drugs that are already classrf’ ed as cn tlcally 1mportant” éntlmlcrobrals but which are not, '
currently used in food productron such as carbapenems oxazolrdmones (lmezohd) and hpopeptldes :
(daptomycm) should not be useu m the future in food ammal productlon .

Recogmsmg the need to preserve the eftectrvenesz-, of' the annmlcroblal agents in human rnedrcme

. careful conSIderatlon should be gwen regardmg thur potentral use (mcludmg extra-label/off label

“use).”

Reduce the input of antlbiotics into'enviro'nmen'tal-

47.

48,
- 49,
- 50.

Antmucrobtals manufactunng mdnstry snould possess a valid authorrzauon for drscharge of treated
efﬂuent Comphance wrth eaeh coudrtlon in the authcrtzauon should be achieved

Levels of antrbrotlc in process wastewater are quar;trﬁcd €. g mass balance

_Wastewater sources from operatrons are characterrzed and evaluated for treatablhty and control

Effectwe waste water treatment plant is equtpped w;th “primary,’ secondary and tertrary treatment

" (e.g., neutrahzatlon clanﬁcatlon, settlmg, maottvatlon blologlcal or che:;mcal treatment) Wthh is

' eﬁ' cacnous to eliminate the residual Anublot:cs lndustnes may” deplo.y the Antrbiohc deactrvatlon

51

techmques like acldrﬁeatron neutralrzatr‘m amcl other s to degrade the actlve Anttbrotres morety

The technology plays crueral p“rt for eomersion and recovery of product i.e mmimlzmg the T
_-product loss into mother ltquor The - adnptron of best practrces durmg manufacturmg process t:o:;

- arrest (mlmrmze) the emlssmn of anublotrcs mto water stream to reduee the 1'1ﬂux into. waste water 2

‘~"treatmentplantorenvrronment BT el e - . i

s 52,

rThe CETP waste water neatment nlam ( WWI P) mfrcstructure desrgn and its effectlveness ie. -

onsrte offsrte and mfras‘fructure & perfonnanee of treatment system before dtsehargmg to common -

o -efﬂuent treatment plant are 10 releaSe the ermssu)n of residual antlblotlcs mto envrronment

.53

54

58.

50,

Sludge from process wastewater treatment rs managed in compliance wrth ah local regulatlons

Assessments are conducted to determme potential nsk from sludge appllcatlon to land

. Settmg up systems and best practrce gmdelmes 1o correctly dlSpOSC of unused medicines. |
55,
- 56.
57.

Limiting the use of antmuerobla!s (espeeral by er1t1cally 1mportant compounds)
'Frequent samplmg is rmportant to understand the levels of AP resrdue in the chscharge
Samples are collected, stored and analysed thh results reported in accordance with regulatory___
requrrements | : | '

Process areas (&. g tanks contamtr storape areas, and process ‘sewer systems) are desxgned
constructed and operated’ to prevent smlls or reieases antsbwt:c resrdue to the environment.

Treatment systems should be m placed w0 prevent sorl, surtace water or groundwater'

contammatlon

17



" 60,

61.

a1

Waste classn" cahon labellmg, storage and dtsposai methods should be in accordance with the

hazard eharacterlsttcs of the waste, and in aceordance with regulatory requlrements i) Waste

-contamers are labellcd with contents, hazard characteustlcs (e- g., flammable, blologlcal) and

closed once waste Is pla.ced in the container. ii) Dlsposal methods are based on'waste characterlstles _

'Records (e £., waste class:ﬁcatlon determmatwns meludmg analytlcal results, letters from waste

contractors/famhty, and certtﬂcates of destructmn) are mamtamed
Waste dlsposal contractors/faclhty should possess authorlzatlons/certlﬁcauons from SPCBS/PCCS

to manage spec1ﬁc waste streams in accordance with regulat:ons

L ke

18
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"‘rNNExvmr ﬁ—s C&llyy

e , ' Enershe

’RABODH SAXENA IAS
B Shlmla 171002

\ddrtton?! Chief Secretary

Finance, “ianning & Personnel) . - - nem—m"CK) sem——"
um- Cha:. @an, HP State Pollution Control Boaril _W vy I '
N T W aERT - -

Do _No.PCBfOA_NO.'rlsﬁlzozof{A’IS—T
Dated: 01" February, 2022
9& Q“,;_ Toue'\wfxu\-;és
' As you are. aware in the matter of Original Application No 136/2020 (tltled '
Veteran Forum for Transparency in Public Life V/s State of HP & Ors.) which relates to
discharge of Active Pharmaceutical Ingredlents (API) from Pharrma industries Hon’ble
NGT vide order dated 23-6-2021. directed the CPCB to suggest monitoring mechanism

- for API residues through a credlble system so as to cover all pharrma 1ndustrxes in the
' oountly drschargmg API resrdues directly or mdlrectly I river systems, :

" The matter was recently hsted on 21 1-2022 wherem Hon ble NGT agam'
expressed its concern and passed the followmg drreehons -
“...8. The State may accordmg!y take further corrective measures to enforce the law ‘
for protecting public health and the environment. CPCB may’ circilate moniforing
- mechanism to the State PCBs on API, as directed earlier and file the action taken
report before the next date. MoEF &CC may clarrfy the issue of API stana'ards List
agam on 29 03 2022....-..,‘;. v : - : :

In complxance to afore-cited order though the CPCB vide letter dated: 31 I-
12022 has circulated the guidelines for monitoring mechanism for antibiotic residues,
~ however, it is submitted that m the absence of standards for antlblotlc residues the__
' momtorlng mechamsm shall remaln 1ncomplete ' ' '

Therefore it is requested that in addltlon to aforementroned guidelines, efforts'
may be undertaken to frame and notify the standards for momtormg the dntrbrouo_
residues, and circulate them to all SPCBS n the mterest of envrronment and pubhc

B health at the earhest ) : ' ' '
' An early actron 18 requested please :

With regards. o
‘ B Yours sincerely,

_ (Prabodh Saxena)

Sh. Tanmay Kumar-,'IAS
‘Chairman :

~ Central Pollution Control Board _ o
rParlveshBhawan, East Arjun Nagar, Delh1 110032' R
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HP STATE POLLUTION CONTROL BOARD,
BELOW BCS, PHASE—III NEW SHIMLA
No. PCB/ OA No. 136/2020- 0Z§  Dated- Z/ 22022
- From: The Memher-S_ec_retary o
To _ |
" The Member Secretary
- Central Pollution Control Board .
- Parivesh Bhawan, Easl Arjun Nagar, Delh1 110032
Subject - Gmdelmes on Momtormg Mechamsm for API
.residue- reg
Sir, .

Please refer to your letter No B 29016/04/06/IPC—1 dated 31 1-
2022 wherein gu1del1nes on Monitoring Mechanism for API re31due have
- been circulated as per d1rect10ns of the Hon’ble NGT in OA No 136/2020.

. “In th1s connectlon, 1t is submltted that as per these: guldelmes '
dut1es have been prescribed to SPCBs for conducting periodic monitoring,
inspections and sampling of the pharma units. It is also to apprise your

~'goodself that laboratory up-gradation enabling facility for analysis of

- APV/antibiotic. will take at least a year, besides capacity building of
laboratory staff. - Further in the absence of standards - for antibiotic
residues, the  monitoring mechanism shall remain in- conclusive for -

regul tion of pharma industries. Therefore, it is requested that in order to
provide legal backing to aforementioned guidelines, necessary-action may

‘be taken for framing and notification of the standards for monitoring the

. antibiptic residues by competent authority, and same may be circulated to .
- all SPCBs in the interest of emnronment and public health at the earhest
pleas D

Smcerely

O} oate.mzzozzn.mz i

(Apoorv Devgan,
' IAS)
Member Secretary
E Hr'FPSPCB,' Shimla-9,



L Smcerely o

(Apoorv Devgan, IAS):_;.-'_ S .
‘Member Secretary .
IESP CB.__Shlmla T
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E]lersl.le.
Shlmla-171 002

02e-A

DO No PCB/OA No. 136/2020 -
o Dated 14*h March 2022

PRAP ODH SAXENA IAS
Ad(h > nal Clnef Secretary :
(Flnance, Plannmg, Personnel & EST)

-Cu_rn- Ch_alrman, HP State PoHutl_on Contro] Board .

Deo\ Ta-n'f!u] Vl _ . . ) . . .
S - Pursuant to the. drrectlons passed by the Hon ble NGT
L "_dated 23-6-2021 and. 21-1-2022 'in Original Application No. -
. 136/2020 tltled Veteran Forum for Transparency in Public Life
. VIs State of HP & Ors. vide DO No. PCB/OA NO/ 136/2020-' o
15515 dated 1-2-2022 this office had made request to the -
" Central Pollution Control Board to take ‘necessary. action toﬁ_..-'
~ frame ‘and notify the -standards for monitoring the. antibiotic -
_ residues at national level for Pharma units otherwise guidelines -~
- for. monltormg mechanlsm for antrblotrc resrdues shall remami‘r o
; mcomplete - S

_ o That srnce the matter is further irsted on. 29 3- 2022-
'before the Hon’ble: NGT and no response has been recerved o
- from the Central Pollution Control Board, therefore it is once
.'_agaln requested that in- addition. to gurdelines circulated by. |
' -CPCB, the standards for monitoring the antibiotic residues may .
" also be framed and circulated to all SPCBs in the rnterest of ..
‘envrronment and pubhc health at the earhest o -

An early actlon is requested please _
SR Requde

- Yours Sincerely,

N - © - (Prabodh-Saxena)
Sh. Tanrnay Kumar IAS : S

- Chairman- = . L R T
" Central Pollution Contro! Board [ o

“ Parrvesh Bhawan East Arjun Nagar Delhr 110032
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-' M};mj;g;_http l/www hppcb nic. Im_g,,_m;_._.mspcb- ) WW IR
- hp@mcm T s D e

- No. HPSPCB/OA No.136/2020/Scientific/2021- \-|dos =~~~ Dateds 1163|202

To
o -’The Reglstrar R

Indian Institute of Technology ' ' '
NH-44 PO Nagrota, Jagtz Jammu and Kashm1r~1&1221

. Subject: Letter of enguiry for testmg of pharmaceutical parametersl antibiotics ”
in efﬂuent/ waterl soil samples : : Co

Sir N

-In contmuat:lon to this ofﬁce letter Nos. HPSPCB/ OA No 136/2020/
sment:ﬁc/2021 16215-21 dated 09.02.2022, vide which you-were requested to indicate
the availability of facﬂltles for testmg of API residue/ antibiotics and concurrence thereof
for its analysis on chargeable basis were sought by the State Board In this regard, 1o _
__response has been received- from your ofﬁce till date. Hence, you ; are agam requested to’ -
submit desired response - S :

Thanking You.

- Yours -sinc:efélyj

s'ignedby'Apocw Devgan

Date 10-03-2022134302% S

Lo “Apoorv
Devgan IAS

" Member Se_cretary F .



122478/2022 .

No. HPSPCB/OA No.136/2020/Scientific/2021- 1~/ 8 o

B TheReglstrar T SR
‘Indian: Instltute of Technology : |
Manch Hlmachal Pradesh 175075—‘ Incha

o submlt demred response
L,




/12247772022

- Him Paﬁvesh Phase-III N. Shlmla“.

" Tel: 017726737 . 0177 2673018, .~ M qe’tacﬁ
ebs ite: http /fwww hppeb.nie. m_E,_gml_,_mspcb- ' WF S e
: hp@mcm : A
" No. HPSPCB/OA No.136/2020/Scientific/2021- \=2)y = - ' Dated: | vl “3}%}/

' “To
' ) 'The Reglstrar :
Central University of I—Ilmachal Pradesh
- Dharamshala, Distt. Kangra .
' Hlmachal Pradesh—l 76215 Indla

Sub]ect Letter of enquiry for testing of phannaceutical parametersl antihiotics_'_‘" T
in efﬂuentl waterl soﬂ samples :

"S-ir'

: : In contmuatmn to. thls ofﬁce Ietter Nos HPSPCB/ OA No 136]2{)20/ S
'501ent1ﬁc/2021 16215-21 dated 09. 02:2022, vxde which you were requested to indicate -
‘the avallablhty of facﬂltles for testmg of API residue/ antibiotics and concurrence thereof T
for its analysis on chargeablé basis were sought by the State Board. In this regard; no - .
.| response has been received from your ofﬁce till date Hence you are agam requested to L
' submlt desu"ed response : L : : O '

' Thanking You. -

- Yoﬂf_s_éiné’erély‘ o |
S|gned bprooerevgan
Date; 10-03-2022 13; 37.38

Apoorv Devgan, IAS __ o

3 Mem.ber Secretary



Himachal Pradesh State Poilution Control Board - .
Him Parivesh, Phase-I_IL_ N. Shimla-9 -~
. Tel: 0177 2673 177 267 .
Webmtg http //www hppcb nic. mm_mspcb-
: hp@mc in. - -

'No. HPSPCB/OA No.136/2020/Scientific/2021- Y181y~ Dated: Jija2)>c

"To" -
* The Dlrector

‘State Forensic Science’ Laboratory
H1machal Pradesh Shlmla Hills, Junga-171218

. Subject Letter of enquiry for testmg of pharmaceutical parametersl antibiotlcs
in effluent/ waterl soil samples. : . :
__Sir_r‘_

- In contmuatmn to. this oﬁ‘lce letter Nos HPSPCB/ OA: No 136!2020/-' R
5c1ent1ﬁc/2021 16215-21 dated 09. 02.2022, v:de ‘which you weré requested to indicate -
~ the availability of facilities for testmg of API residue/ antibiotics and concurrence thereof T
for its analy51s on chargeable basis were sought by the State Board In this regard mno
. response has been received from your ofﬁce till date. Hence, you are again requested to
o submlt desired respcmse :

Thanking You.

Yours smcerely cren

" SmedbyApoowDavgan

Dal: 10032022 134103

L Apoorv
Devgan IAS )

" M‘éxia_l&er Secretary



# - Reminder-I
..=Himachai Pradesh State PoIlutlon ‘Control Board ‘. - |
Him Parivesh, Phase-III N. Shimla-9 -~ 7%;
o 77 2673 ix: 0 177 . Wﬂﬁ@%&m
: ghsﬂ:g http Hwww. hppcb nic.in E maﬂ mspcb- ' ' o
' - hp@nic.in
No. HPSPCB/OA N_o;136126201_s.cientiﬁc;'202_1- Vdl20 Dated Qg}%

: - M/s Shivalik Solid Waste Management Ltd.
Village Majra, PO Dabhota, Tehsxl Nalagarh
DlStt Solan

Subject Letter of enquiry for testing of pharmaceutlcal parameters/ antlhlotlcs_ o
in efﬂuent/ waterl soil samples ' , : : '

Sir
In contmuamon to th1s office letter Nos. I-IPSPCB/ 0A No 136/2020;r
_ sc:1ent1ﬁc/2021 16215-21 dated 09.02. 2022 v1de which you were requested to indicate
¢ . the avaﬂabmty -of facilities for testing of API residue/ antibiotics and concurrence
' o “thereof for its analysis on chargeable basis were sought by the State Board. In'this
‘regard, no response has been received from your office t1].1 date Hence, you are aga.m'
requested to submit desired response '

Thanking You.

Yours smcerely

S[gned by Apoorv Devgan .
Date 10-03-2022 13:46:18
: - Apoorv
 Devgan, IAS

‘Member ‘.‘Sec_retary' "
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. Court Matter. .

HP STATE POLLUTION CONTROL BOARD, = . .
L BELOW BCS PHASE HI, NEW SI—IIMLA e R

No. PCB/ OA No. 136/2020— / {,gg z;uq 17 S Datedi [y 2o 202,
From ' The Member Secretary S ' SR ‘
To " . L
. The_.:Pr,eSid_ént LT " The Presn:lent ,
_ Himachal Drug = . ~ Drug Manufacturmg
Manufacturing = B - - Association;
. Association Baddi, Distt - Kala Amb Dlstt Slrrnour
: - Solan HP . e
3.- The President, 4 The Premdent Drug
Drug Manufactunng - Manufacturing - | 3
Association, Paonta - = Assomatlon Distt Sofan HP :

_ Sahlb DlStt S1rmour HP -

o Subject:- Comphance of order dated 21-1-2022 passed by Hon ble NGT
:Il‘l OA No. 108/2018 (titled Jasmeet Singh vs State) and OA No. 136/2020
. (titled- Veteran Forum for Transparency in Publlc Llfe V/s State of HP &
' Ors) _ _ :

_ : As you are aware that the’ afore c1ted matter related to non R
_treatment of active pharmaceutlcal 1ngredlents (API) / antibiotic residues -
by pharma industries is pending before the Hon'ble NGT wherein Hon'ble -

' NGT has shown serious concern over the’ 1ssue and v1de order dated 21- 1-

. 2022 passed the follong dlrectlons := :

’6 The reports show alarmmg situation. of serious. non-comphance havmg-- ‘

- continuous adverse impact on public health and énvironment. CETP is inefficient in
its ‘'working and individual units are also noncompliant. “This- requires immediate
effective regulatory gction. Pharma units need to monitor API and take remedial -~ . -
‘steps. MoEF&CC needs to address such vital issue and assist the State to. handle the :
'situamon m the mterest of enwronment and publw health : _ . _ R

8 The State may accordingly take fur‘ther correctwe medasiires to enforce the law for
protecting publ:c health and the: environment. CPCB may circulate monitoring ..
" mechanism to the State PCBs on API, as d:rected earlier and ﬁle the actionn
-~ taken report before the next date. MoEF cl d .
- Standards. List agam on 29 03. 2022 e

o : In t_h:s connection, the CPCB vide letter dated 31-1- 20227 -
: has mrculated the guidelines for' monitoring ‘mechanism. for . antibiotic.
" residues (copy enclosed) wherein the State Board has been prescrlbed.
" duties for conducting periodic monitoring ‘and inspections of the pharma -
"> units besides the pharma units are specially requiredto equipped with . ..
“effective waste water . treatment plant with primary, secondary and
7 tertiary treatment (e.g., neutralization, clarification, settling;. inactivation,
- biological or chemical treatment) which is efficacious to eliminate - “the "
“residual | Ant1b1ot1cs Pharma lndustrles may deploy the Antlblotlc.
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-deactivation techniques like acidification, neutralization and- eothers to
. degrade the active Antibiotics moiety. The pharma units to adopt best
practices during manufacturing process to arrest {minimize) the discharge
- of antibiotics into water stream to reduce the influx into waste water
_treatment plant or environment. The Process areas (e.g., tanks, container.

storage areas, and process sewer systems) may be designed, constructed
and operated to prevent spills or releases antibiotic residue to the

_ environment. Further the pharmaceutlcal industries to recycle and reuse -
the treated efﬂuent to the maximum p0531b1e extent . :

Accordmgly you are hereby requested to comply w1th dlI'eCtIOIlS

of: the Hon'ble NGT and take remedial action and adequate treatment

facility be provided by all pharma industries including up-gradation of
ETPs for the treatment ‘of antibiotic residues as per directions of the -

'Hon’ble NGT as well as CPCB gu1de11nes aforementloned

SmnedbyApoowDevgan
Date: 04-02-2022 11:44:49

(Apoorv Devgan,

' IAS)
_ O/C/ .Member Secretary
o IEPSPCB Shimla-9, -
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. Mlnutes ot the meetmg heid under the Chalrmanshlp of the -
~ ‘Member Secreta"y, H.P State Pollutlon Control Board on

03.03.2022 at 2:30 PM through wdeo Conierence regarding OA

No 136/2020 titled Veteran Forum for Transparency in Publ«zc

Life V/s ‘State of HP & Ors. Pending before the Hon’ble National -

Grecn Trthunel (NGT) and Guidelines framed by the CPC]} on.

| Momtonng Mechﬁamsm for API re51due 7

‘A meeting was he_id under the Qhalrman_shlp o_f the Menfi:ber Secretary,
H.P State Pollution Control Board (HPSPCB) on 03.03.2022 at2:30 PM
through video conference with the President Pharma associations,

President BBNIA and other stake holders The attendance of the Vartual' o

meetlng is annexed at Annexure-A.

At the outset the Chief Env1r0nmental Englneer (CEE), HQ, HDSPCB
“welcomed the Member Secretary, HPSPCB, Pre51dents/ represent._atwes
~ of Pharma Associations and other officials. Chief Environmental
. Engineer, HQ briefed the attendees regarding the matter. pending
~ before the Hon’ble NGT in OA No. 136/2020 titled Veteran Forum for
Transparency in Public Life V/s State of HP & Ors. He informed that the
latest order in the matter has been passed by the Hon’ble NGT on
. 21.01.2022 wherein it was directed that Pharma units need to moniter
APl and take remedial " steps. CPCB was also dlrected to cn"culate

' ‘fmomtormg mechanism to the State PCBS on APIL. '

._ In pursuance to the dlI‘ECUOI’lS of the Hon ble NGT, Guldellnes have

~ been framed by the CPCB on Monitoring Mechanism for API residue on

o 31.01. 2022 Wthh have been circulated to’ all the" SPCBS CEE, HQ

- -apprised the participants that the guidelines recelved from the CPCB'
. are already. mrculated to the Reglonal Officers of the State Board and
-also with the stakeholder departments along with. the Industries

Assoc1at10ns Reglonal Officers of the State Board have already been
. directed to follow the monitoring mechanism dev1sed m the Guldehnes o

by the CPCB and to direct pharmaceutical _U.l'lltb, bul‘k drug
manufacturlng industries, formulation units, Common - Efﬂuent |
~ Treatment Plants, Sewage Treatment Plants, Mumclpal Waste dumpmg '
- sites and Hazardous Waste Dlsposal/T reatment facilities under their
Jurlsdmtlon to make up- gradatlon in their treatment facilities 80 that
dlscharge of the antibiotics does not occur. It was further apprised that
State Board is in the process of up grad_at_lon of th_e .laboratorles of the
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Board for ear rymg out. thlS momtormg for W"‘nch technttal spemﬁcatlons S
_of the equlpm*nt are belng: finalized in consultation with the CPCB. .

. State Board shall errsure 1rnp1ementat10ns of the guzdehnes aloag w1th_-':_ :

_ 'remedlal measuree reqwred to. be taken for preventlng dlsCharge of
R antlblotlc in to the water bodles or any other contammatlon from it. He o

- further apprised that the Horyble NGT in the matter OA no..136/2620,

is regularly momforlnga the mdustnal umts in BBN area regardlng the

3 antlbIOtICS po Autlon from the pharmaceutloal units.

.

~ Sh. Ra_;ender Gulena Pre51dent BBNIA apprlsed the houso regardmg -
N the’ ﬁnanc1a1 a551stance recelved from the Governmen’r for the’ up-- o ‘.
- gradatlon in the treatment faf*ihty of Common Efﬂuent Treatment Plant_ e
(CETP) at Baddi. He lnformed that the detalled technical researches are S

w-ongomg for addptlon ‘of best technology for the advancement in

treatment system Varleus lnsututes have been 1dent1ﬁed and further '

‘_dlscussmns are going on for best practlce to be adopted He. further
. added that CETP is cr»mpletely Complylng with the pr escrlbed norms

Regular sample analysls is bemg done at the1r level. Valldatlon of APL. ~

- plant requires three more months. He. was apprlsed by the Member__-
Secretary that as was also commumcated to the CETP there are points.
. of neén- Compllance by the ‘CETP, ‘and that while the task remains

- 'challenglng, it is to be ensured by Bi/ CETP operator that complete . .

"upgradatlon is done as per the" tlmelmes prescrlbed by the state."
government to ensure that the CETP is comphant

s

o After that Sh Rajesh Gupta Pr931dent Hlmachal Druor Manufaeturmg
"Assoc1at10n (HDMA) submitted that -Guidelines . of the CPCB for

| "momtormg API re31due have been received to . them and they further_ R

o -'_"requlre more guldance from the State Board in the matter in future |
‘course of tlme They are in contact with the other State S. Pharma

) assomatlons and dlscussmns with regard to framed guldehnes is. bemg
“carried out ‘He further added that State Board may kmdly share the‘ o
~ details regardlng the parameters to be con51dered for the sample_: o

‘analy51s of the pharmaceutlcal umts He was apprised that the State: 3_ :
E Board shall be 1n1t1at1ng momtonng as per the parameters prescnbed 1n-: S )

- . ‘the CPCB guIdehnes issued in this regard

3 _.‘Detalled dehberatzon was held regardmg the Var1ous 1ssues and the_.:
Partlclpants were. apprlsed about various steps to be taken in thls I
S :regard whlch are as fo]lows - - _ ‘




" immediate steps to upgrade their treatment systems 1o. tevel All the units.

e shall ‘ensure that their. ETPs are fL..Iiy cperational. and they . shall have to

comply with the discharge norms prescnbed under EP Rules, 1986.

- f_ : . Pharmaceutical industries to recycle and reuse: *helr treated efﬂuent 'to the -

 maxinEm possrble extent, - B e
. Pharrnacéutical units shall not manufactu-;e of fcrmutate th.s pharmaceutlcal
products without the valid consent of the State Board., -

. iv. Pharmaceutical units to decrease. their procéss efﬂuent wh|ch mvolves the -

generatlon of the antibiotic residual waste. o

' v Indugtries to ensure that no antibiotics are. discharged to water Sodies.
. Units to maintain.the record of.Hazardous waste generated and shall have to
- ensure proper drsposai of the hazardous waste as per the HOWM
Rules,201 6.

Umts shall have' to ensure comphances to the d[rect:ons passed by the

- Hon ble NGT
vm Units shall assess the load of the antlblOtIC esxdual in thelr process dlscharge
t /and efigciive remedial steps to be taken as .t needs to. be contrc!led for the
' betterment of envrronment ‘ IR

X Pharmaceutical units shall ensure adequate treatment as per the gurdellnes _'
. of the CPCB and as the steps suggested for the up gradat!ons in the

' treatment systems shall have to be made

pINES J

Chalr

ST

P L e Member Secretary o

H P. State Pollutlon Control
Board

: 'NN-_ r,g

" No. HPSPCB/Consentl OA no. 136[2020/- '\?\r e 'S §

Ass'cc;anons were dzrected that as. the State Bea*c[ s gcnrts to morutor the i |
o rrespeeave Pharma industrial sectors for the pharmaceutacat parameters as S
“perthe gmdelines of the CPCB, ‘therefore, the- industries -are required to. take :, _

Sessmn of meetmg ended w1th Vete of thanks to and from the

Approved wde o

EERERN
b

:Dated'?L | | fis
- Copy fo G—Se'é to the follomng for mformatmn and necessary LT

T action'

1. The ' 'Chief Envi'ronmental 'Englneer/Senlc':r . Envrronrnental
Engmeer/Envrronmental Engmeer/Ass:stant En\nronmental Englneer Baddl
* Chamba, Dharamshala; Bilaspur, Shimla, Rampur, Parwanoo, Paonta sah|b

Una and Kullu for further follow up and necessary action at thetr end
\,Z/Fhe Semer Law Offlcer HPSPCB Shlmla
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e 3._'The Preadent,, :si machal Drug Maﬂu*a,c unﬁg Asso\,latrons Baddi Dlstr:"t—jj‘

e e SolanHP o e

.4 The President, Dru@Manufacturlng Assocnauon Kala Amb Dlstt Slrmour S

- 5. The President,- Drug Manufactring Association, Paonta: Sahib; Distt S!rmour' '

6. The President;, Drug Manufactyring Assoctatton C/o Merdlan Mediacre

. ‘Shamti (Near Kali:-Mata Mandir). Distt 'Soian - :

' -7'.'..The Presudent BBNIA Badch D|str|ct Solan H.P - _
; . O Lo wlj : B LT I PRI

TR
polite o

cnoL- 7 L. . -
. . . . ) . . o 9_ P . Do L.
] e : R o AR L .

Dr. Sharawan Kumar "
L T _ Ch]ef Enwronmental Eng"meer' R
B Tl HP State Pollutlon Control_‘ S
o Boalzd
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Lo BOARD o
. -- HIM PARW?SH” PHASE-IIL, NE_W smmm-1?1
| o Phone 0177 2673 B e T 3 I
_. N . 766, 2673274 Fax: 0177 2673018 |

S He SP CB (NGT) OA. No. 136 of 2020/Consent Branch- mh H&}axjwl«L :

| me* Member Secmta;y‘ "g 3"'16]20,_},_‘1
To Y CY R S

o Central Dmg Testing Laburatory Indian Institute
- - | 37 Naval Hospital Road; - Technoiogy Delhi e B
" i Periamet Campus, GSMD Chmmaz, ‘Main -Road, m‘ Campus. g
- Tazml Nadu« 690093 ot FHau '

The Direct:or e The. CRRITPE
CSIR-National - Envircnmem:ai
Engineering Research msm:ute Pharmaceutxcal Scxences S

Punjab Uniwrsity Sactor«ma o

(NEERI) , )
Nehru Marg, Vasam: Nagar, Nagpur; “handigar

. [Maharashtra 440020

 |centre, e e DG
ST Taxmology Bhawaxa, --31, - Mahatar {
-~ |GandhiMarg » €
" { Lucknow- 226001 {H P} 3 ]
{The Director -~ ~ {The Ch.
| Indian, Institute of ’lbchnology De < P .
| Kampur - .- ) ke ;hennai Medical Coliege Hosp
| Kalyanpur, : - land’ reh: (s
i 'Kanpur -208016 (U P)

. Sub;es:t'
standards

o /.\"
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'-iézsswzﬁzz’f |
your response wzth detailsd proposal at ea,rliest 50 I:hat suftahie necessaxy
acmm can be taken in thé matter. . ‘ ,

' 'manm:xgyau, S o o

B TSN Dr. Sharawan Kumar
Chiet‘ Environmenta! Engineer, HQ
' HPSPCB, Shimlav’g

g e
.




S RSN Ly ANNEXM.L;-R- 11
H P STATE POLLUTION CONTROL BOARD
‘i o FORMX o -
REPORT BY. STATE BOARD ANALYST
,"‘ o (See Rule 26)

,.?Répori':No:' 5299234%“/-21‘49 S L S AT 1_9)03/2,0?2-

I hereby certlfy that I Satvmder Kaur ’ SO, State Board Analyst duly appomted under sub- sectlon (3) of .
“section 53 of the Water (Preventlon and Cpntrol of Pol lutton) Act, 1974 (6 of 1974) recewed on 07/03/2022 from .~
'Roop Lal, JEE, HP State Pollution Control Board RO Baddi a Grab sample of Final outlet of CETP of
o ';Badth Infrastructures (CETP) Ketduwal Baddi-Kenduwal ‘Nalagarh Distt. Selan Baddl HP.-

; 1732405 on dated 04/03/2022 for analysis. The sample was in a condttton fit for analysis reported below '
- : B further certtfy that ] | have ana]yzed the' aforementloned sample on 07/03/2022 to :
o 19!03/2022 and decIare the result of ana ‘y31s is to be as fol]ows - :

IS8 2488(I-V) IS- 3025(Part 44) 1933, 'Standard method for exammatlon of water 22th edttton prepared and
s pubhshed Jomtly by:- . L , o

"| 1. American Public Health Association l
2. American Water Works Association - | -

|Sr." " | Parameter Name Results Units -~ | Permissible Lirhit : Rem.ark/Result :
No. .| : . e R o | Analysis -

I |Lead .- Joo0 o ntg/L AR 11 . Within Pern11531ble"
2 |BoD 28000 o imgL . |30 R _W1thm Perm1351b5e
B - L Y ' ".Ltrnlt B :

: 3-. pH S ) 7._81. S 1 60—90 ;._ | ',-Wlthm P_erl'“nissible.

, ‘ : . S e . . _ | Limt
4 .-|Oiland Grease - |0.84 - - - |mgL - [l0.- o~ .thhln Perm1551ble
5.+ |Total Phosphate- - |0.58 : 'mg_/L e S = Wlthll‘l Pe1n11531ble
o] - 3 S SRR I T ant :

. T

|Suphide” -~ 000 mglL | R
- |Bio-assayTest - 1900 .. % . {90 - [Within Permissible

e S _ , _ _ : Limit -
|8 " |Phemolic - |0.015 . ooodmgL |1t . | Within Permissible
- |Compounds(as . | oo e o | Limit |

| C6H5OH) _ R o
9 - Ammemcal Nitrogen 784 o m_'gFL 500 . - | ' Within P':e_rrr_li-ssib].e I
— ] S A . |Limit .
S|t |Cadmium 10000 0 mg/L 005 T .| Within PermlsSIble
RN TN C e L T j ~ | Limit ' .
i I_roi‘_l; IR 7 0325 - . & R - - | Within Permis'sib_le .

Thts is computergenerated document frcm HPOCMMS o e - E ) T F’age 1”0.f2 Y
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H.P.STATE POLLUTION CONTROL BOARD
FORM X
REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 5317436/W-2219 22/03/2022

[ hereby certify that I Satvinder Kaur , SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 08/03/2022 from
Abhishek Thakur, JEE, HP State Pollution Control Board RO Baddi a Grab sample of Final discharge
into Sirsa River of Baddi Infrastructures (CETP), - Kenduwal, Baddi-Kenduwal, Nalagarh Distt.
Solan Baddi, H.P. 1732405 on dated 07/03/2022 for analysis. The sample was in a condition fit for analysis
reported below:

I further certify that I have analyzed the aforementioned sample on 08/03/2022 to
22/03/2022 and declare the result of analysis is to be as follows :-

IS- 2488(1-V), IS-3025(Part 44): 1933, 'Standard method for examination of water', 22th edition prepared and

published jointly by:-

1. American Public Health Association

2. American Water Works Association

3. Water Pollution Control Federation

Sr. |Parameter Name Results Units Permissible Limit | Remark/Result

No. _ Analysis

1 COD 178.0 mg/L 250 Within Permissible
Limit

2 BOD 26.0 mg/L 30 Within Permissible
Limit

3 TSS 34,0 mg/L 100 Within Permissible
Limit

4 FDS 1256.0 mg/L 2100 Within Permissible
Limit

5 pH 7.77 6.0-9.0 Within Permissible
Limit

6 Oil and Grease 1.2 mg/L 10 Within Permissible
Limit

7 Fluoride 0.00 mg/L 2 Within Permissible
Limit

8 Sulphate 74.12 mg/L 1000 Within Permissible
Limit

9 Total Phosphate 1.14 mg/L 5 Within Permissible
Limit

10 Sulphide 0.32 mg/L

il Nitrate-N (.00 10 Within Permissible
Limit

“This is computer gené-ratec;c-iocument from HPOCMMS” Page 1 Of 2
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12 Total KJELDAHL-N | 7.84 mg/L 50 Within Permis: ™le
Limit o
13 Phenolic 0.015 mg/L 1 Within Permissible
Compounds(as Limit
C6H50H)
14 Ammonical Nitrogen | 7.84 mg/L 50 Within Permissible
Limit
15 Hexavalent 0.00 mg/L 0.1 Within Permissible
Chromium Limit
16 Cadmium 0.00 mg/L 0.05 Within Permissible
Limit
17 Iron 0.328 mg/L 3 Within Permissible
Limit
18 Nickel 0.00 mg/L 3 Within Permissible
Limit
19 Maganese 0.00 mg/L 2 Within Permissible
Limit
20 Zinc 0.012 mg/L 5 Within Permissible
Limit
21 Copper 0.00 mg/L 3 Within Permissible
Limit
22 Lead 0.00 mg/L 0.1 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as PCB

Signed this on 22/03/2022

Remark:

All parameters are with in limit.

From:
H.P. STATE POLLUTION CONTROL BOARD,

CL Parwanoo

To:

Baddi Infrastructures (CETP)

- Kenduwal, Baddi-Kenduwal, Nalagarh,

Distt.Solan Baddi, H.P.1732405

[=]2![m]
S
Satvinder Kaur, SO

(State Board Analyst)
CL Parwanoo

“This is compﬁf&'éé}?erared document from HPOCMMS”

" Page 20f 2




" The condlt[on of the seaEs fastenmg and contamer omrreceipt was as: sealed as PCB

- 'Slgned thls on 19/03/2022

' Remark

12 lch S |oess ’ o : 4'mg/:L = Withm Permissrbl :
I : L - S . : - Limit.
' 13 lcop - 7 (1840 . fmgd o |2500 - . Within PermISSIble -

. R R N _ o - . | Limit - . _
14 - |TSS . o |120 .0 7 |mgl 100 . g Wlthm Pel‘mlsmble” '
~l150 |FDS ] 68530 - T mg/L“--' 12100 o] W1thmPermls:’>1ble R
3 P e Lo 7 S L1m1t |

- BIO ASSAY TEST PASS In BloAssay test, 90% Survwal of ﬁsh after 96 hrs n 100% efﬂuent was obser'ved is

' w1th1n the Standar lelts of Env Protetlon Act 1986

. From:
H.P. STATE POLLUTION CONTROL BOARD '
CL Parwanoo

-To: -

Baddi Infrastructures (CETP)

. - Kenduwal, Baddi-Kenduwal, Nalagarh
. Distt.Solan Baddi, H.P.1732405 . o

"Tms fs computer generated document from HPOCMMS

e

| Saivnndef ‘Kaur., SO
- (State Board Analyst)

CL Parwanoo -

_ Page 2 o'f__2 -




IN THE MATTER OF -

B 'Baddl Barotlwala Nalagarh Industrres ASsociatioh AR
' (BBNIA) w1th its reglstered ofﬁce at EPIP Phase-I,
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—

|

IN T HE HON’BLE HIGH COURT OF
HIMACHAL PRADESH
AT SHIMLA

| CMPNo /2021__-_' o
In CWP No. 4961/2021' S

" Jhadmajjri, Baddi, District SolanHP 1741003 through its ¢
i “executive head Sh Rajeev Satya and 1ts duly Authorlsed_

'-Representatlve

| '."'..'.'...-.:....Non—Appllcant/Petltloner o -“\_‘. B

Versu‘s' S

s 1 ;_' Thc State of HP through Prrnc1pal Secretary |

'_'_Enwronment Scrence & Technology to the

- Government of HP (also ex=Officio Chamnan of the

HP State Pollutlon Control Board) C1V11 Secretarrat
_'_Shlmla 171002 A

| ....... Non Apphcant /Respondent'

2. HP State Pollutlon Control Board through its Member -

: Secretary Him Parlvesh Phase -III New Shrmla—-" : .'

o amoos. S
. 3. The Member Secretary, H1macha1 Pradesh State e

__ Pollutlon Control Board H1m Parrvesh Phase -III = ..
'_-New Shlmla-171009 |

n\fl&‘;n" L{;‘ NS 20 ;..:ﬂe

: HPState Poiiut tion
h.mia :

C Qntr@f f_ o

Annexure-R-13| |

Appllcant /Respondents;‘ -


abc
Text Box
Annexure-R-13
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4. Mumclpal Councrl Badd1 DlStI'lCt Solan through its .7

‘_Executlve Offlcer

- APPLICATION UNDER SECTION-151 OF
CODE OF CIVIL PROCEDURE READ WITH

" RELEVANT WRIT RULES FOR PLACING

~ ON RECORD SUBSEQUENT EVENTS AND

* FOR VACATION OF INTERIM DIRECTIONS =~
' DATED 1-9-2021 AND 10-11-2021 PASSED BY

- ‘THIS HON’BLE COURT

| May it please your Lordshlps -

1 That the above mentloned C1V1l Wrrt Petltron s pendmg"'

for adjud1cat10n before thls Hon ble Court wherem the

" non appllcant/ petltloner has challenged the I‘lO’[lflC&thI‘l

.._tldated 26-12-2019 (Annexure P-13)- issued by the

‘respondent No 1 regardmg inlet parameters on the ground- .

that such notlflcatlon is. not apphcable to the member :

' 1ndustr1es of the Common Effluent Treatment Plant, |

(CETP) havmg dlsoharge of less than 200 KLD in terms -

;of Environment Clearance granted by Mmlstry of

Member Seere..ary

Env1ronment Forest & Cllmate Change (MoEF&CC) |

Govt of Indla to the Common Efﬂuent Treatment Plant o
~Baddi. The conterits of reply filed to the wr1t petrtlon may o

- be read as part and parcel of the present apphcatlon

17 Siate Pollution Control Board

. u"rtmta

B .'....._..'Non Applieant Respoﬂdent SRR



2 That thlS Hon ble Court vrde order dated 1-09-2021 e
e .passed mterrrn du‘ectlons restramlng the respondent'
Board from taklng any coercwe action agamst the
| f'petrtloner The Ho ’ble Court further vrde order dated 10-_-_' R
| -'-.::r ll-2021 clarlﬁed that the order dated 19-2021 |
" ._.apphcable to those 1ndustrres whlch have less than 200 | RO
i KLD hydrauhc dlscharge _' _. | N -
B \'.g_That in the year 2015 a Commen Efﬂuent Treatment:- e

Plant was establrshed at Baddl by the Department of

'_{

"Industrres Government of HP for treatment of efﬂuent N - |
o generated by the mdustrles fallmg rn the. catchment area_"'“ _. -
8 ._'of CETP “Further all the 1ndustr1es located 1n the B
| -catchrnent area of the-CETP were requ1red to send therr-'-_-_ i
_-_waste water to CETP for further treatrnent The Mmrstry |
,.ef Envrronment Forest and Cl1mate Change Govemment -
L of Indra v1de nottﬁcatlon dated 01 01-2016 made it : |
5 o 'mandatory to lay down mlet quahty standards for each o
N Common Efﬂuent Treatment Plant (CETP) Copy of |
! - '.notrf catron annexed as -Annexure A-l Subsequently,-'
) Hon ble Supreme Court of Indra the order dated 22-2-
12017 in WP No 375/2012 trtled Paryavaran Surksha S
:«Samltr v/s Unron of Indra (copy annexed Annexure-A-Z)- o

_also made 1t mandatory for the all member 1ndustr1es o

connected to CETP to revrve and operate thelr Efﬂuent TN

Member Secretary

HP Stata Poliution Control Bogr B
S “hmn e



: ._ 11."; |

.Treatrnent' Plants (ETPS) upto priinary tre‘atment level. -

| before sendlng the efﬂuent to CETP. In compllanee to

'not1ﬁcatron dated 1- 12016 1ssued by Mmlstry of '

Sy Env1ronment Forest and Chmate Change Government of

o Indla and Hon ble Supreme Court orders dated 22- 2- |

'2017 ‘on the recommendatrons of the State Board, -

Department of. Env1ronment S&T Government of HP -

o .Vlde notlﬁcation dated 17-3-2018 (Annexure —P-10)

__notlﬁed three “inlet quallty standards for members |

1ndustr1es connected to CETP ie. Total suspended solids,

| Oll and Grease and pH. Later on Hon’ble NGT took _'
eog_nr_zance of the ftmctlomng of the CETP Baddi in OA |
~ No. 801/2018 (titled Jasmeet Sigh vs State of HP) and the

| commrttee constrtuted by Hon ble NGT reported that A

1nlet parameters need to be rev1sed Accordmgly on the

_recommendatrons of the State Board, the notrﬁcatron_ ;

- dated 26 12- 2019 (Annexure P-13) was issued by the

Depart_ment of ,Envrronmentr lScrence & ._.Teehnology, |

) -GoVern'r'nent of HP as p_er'_'design of CETP and loeaI L

- needs and condrtlons

‘That it is further submltted that the OA No 801/2018_. |

- t1tled Jasmeet Slngh vs State of HP i is still pendlng before B

U‘lember Sueretary

 the ‘HOH’ble N_atronal Green Tribunal which was ,bemg
listed before the Hon’ble NGT- alongwith other similar

i State Pollution Contro% BoarJ .

Shimia
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 matter ie. OA No. 136/2020 titled Veteran Forum for
S Transparency in Pubhc ere Vis State of HP & Ors. In | o
both the matters Hon ble NGT had constltuted two Jomt_ B -
'Commlttees eomprrsmg of representatlves ﬁom Mlnrstry_"- o
| of Env1ronment Forests & Clrrnate Change Central, )
o Pollutlon Control Board State Pollutton Control Board -_-
R -‘.and Dlstrlct Maglstrate Solan The Jomt Commlttee 1n-
OA No 801/2018 conducted 1nspect10ns and collected "
o samples from the mdustrles located in Baddi Barotrwala B
: ; *Nalagarh area ~The final report ‘was subrnltted to the
~Hon’ble NGT by the Joint Commlttee on 18- 1-2022 copy
| of whlch 1s annexed as Annexure A-3 It is to be- -
| :'apprrsed and brought 1nto the notrce of thrs Hon ble.f :
Court that as per ﬁnal report of the Jornt Commlttee total[
o "_456 1ndustr1es were momtored 1n Baddl Barotlwala-_‘
'-Nalagarh area out of which 97 1ndustr1al umts were”’ "
| .found to be non-cornphant w1th respect to 1n1et_-.'
'7 parameters in Baddl Barotlwala Nalagarh area ~The AN
.matter came up for hearlng on 21- 1—2022 wherem i
‘Hon’ ble Natlonal Green Trlbunal whlle perusmg thel- N
"-'report of the Jomt Commrttee passed the followmg -

o -common dlrectlons in both the matters -

6 The reports show alarmmg s:tuat:on of serzous_ L
non-complzance havmg contimious adverse impact on B
- pubhc health and envzronment CETP is meﬁc,em in its i

Mcmt}er uecretary S .
HP Slate Pollution Contrct Boam _

chzmia
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workmg and mdzvzdual units are also noncomphant Thzs
' requlres tmmedlate eﬁ"ectlve regulatory action. Pharma |
~units need to monitor ' API and take remedial steps.
 MoEF&CC needs to ‘address such'vital issue and assist
_ the State to handle the situation in ‘the mterest of
-~ environment and public health.
7. Only explanation of the State is helplessness due to &
\interim order of the High Court. Learned Counsel has
- stated that clarification is proposed to be sought in the
.matter from the High Court so that remedzal action for 3
- protectzon of envzronment and public health is taken as
- violations are not only of prescrzbed inlet norms but also
'-'Statutory provisions - of the Water (Preventzon and

Control of Pollution)- Act, 1974 and standards of water

laid down under other relevant statutory provisions |
 which are nof j cov_e_i’ed by the stay order. We note that |
" confusion pleaded is resulting in_undesirable state of
- affairs, to the detriment of helpless public against the ]
_mandate of law which does not appear to have been . .
: properly brought to the notice of the High Court or any -
“other higher forum. We do not find any reason why the
. State PCB could not enforce law even agamst violators
- who are not covered by the interim order gmnted by the
 High Court, partzcularly the pharma units dzschargmg
 more than 200 KLD \ - .
8 The State’ moy _accordingly take further correctlve'

measures to enforce the law for protecting pubhc health ]

‘and the environment, CPCB may circulate monitoring

mechamsm to the State PCBs on API as dzrected earlier

 and file the action taken report before the next date.

MoEF&CC may clarify the issue of API standards List

Member Secretary '
HP State. Poliu*uon Cor‘tro! Boor

Iﬂ‘wwr\lq
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agam on 29 03 2022 ......... Copy of Hon ble NGT’
o order dated 21 1 2022 is annexed as Annexure A 4
: That whrle the State Board 1s momtormg and takmg_‘
| - _actlon agamst the umts not covered by the stay order of "_ o
-.,_.-thIS Hon ble ngh Court dated 1 9-2021 the non- o
compllance of the envrronmental standards by the 97
o '1ndustr1es covered by 1nter1m order of thls Hon’ble Court :
‘A is also a very serious concern from the pomt of view of:'__:
L -envrronment and publlc health and- the Appheant /o ,
: Respondent Board is duty bound under Envrronmental -
! Laws to take regulatory action : agamst non-comphant o
unlts o ensure comphance however the Apphcant/ .
s ;Respondent Board could not take any actron agamst these o
.,':’umts due to the 1nter1m orders dated 1 9. 2021 passed by_'.
J_Hon ble Hrgh Court of HP 1n thls matter The Reglonal_ i
R Oﬂ"tce Baddt has also reported Vrde letter dated 28- o B S
| 2022 (annexed as Annexure A-5) that no action is bemg.
: ,'taken agalnst these 97 mdustrral unlts due to mtertm .

‘.*order passed by the Hon’ble ngh Court rn the matter

6. That the Non—Appllcant Petrtroner 1ndustr1es assomatron'. :
_and 1ts members under the protectron of 1nter1m order_.' (e
o dated 1 9-2021 continue to operate on the cost of damage - :

e i-to envrronment but due to ongorng htrgatron and the o

f SQCiLtdW . . o ) .
HP State Po'!utron Contro! Boart_ S
\rsm“ia SR o



:'DATED 23 —02-2032

mtenrn order dated i 9-2021 passed by thls Hon’ble

: Court, the apphcant Board is not only facing hardshlp to‘ :
~ ensure the compllance of env1_ronmental _norms_ by the

- industries which are members of petitioner association

but 'also' adverse 0bservations from Hon"ble National

B 'Green Trlbunal Therefore it is in the interest of Justlce.

. that mtenm order dated 1-9-2021 is Vacated / mod1ﬁed SO
- that the polluting mdustries can be momtored and R
| regulated m accordance w1th env1ronmental norms by the .

' Apphcant Board.

It is, therefore reSpectfully prayed that present L -

apphcat1on may kmdly be allowed and mtenm order

© dated 1-9-2021 may kindly be Vacated/modlﬁed Any‘_ -
: other rehef whlch thls Hon ble Court deem fit may also

" be passed in the mterest of j Justlce and fair play

PLACE: Shimla

ants/ Res ondents No 2 & 3
Appllc - Merrl:)ber Secretary, -
. HP State Pollution Control Boarc

Through' Coumel
| iAdvocate. :
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IN THE HON’BLE HIGH COURT OF
HIMACHAL PRADESH AT SHIMLA

CMP No, /20217- o
| L In_CW_P N_o_._4961/202_1 o
IN THE MATTER OF:- o
Baddi Barotlwala Nalagarh Industrles AsSOCiation
(BBNIA) e o
...Non—Appﬁeagt/Petitioner -

Versus

State of Hlmachal Pradesh & Ors. - ' _
Appllcants/Respondents

i4

AFFIDAVIT

1 Apoorv Devgan S/o Late Sh Bharat Bhushan .
j'_'-aged 33 years presently Workmg as Member Seeretary
i HP State Pollutlon Control Board Hlm Parlvesh Phase- o

111, BCS, New Shlmla HP. do hereby solemnly declare EE

| ‘_and afﬁrm on oath as under -

. ) L That the aecompanymg apphcatlon has been draﬁed at' =

my 1nstanee and under my 1nstruet10ns

Sk

i Member Seciat afy

U P State Pe*lubon Con{roi E%mrt
B st vp%a .



- Jo =
That_- the_ con_tents.of Appl__ication 'paras' 1-6 are true and |
'.correct to the best of my knowledge' deriv'ed frorn o
,ofﬁcml record no. part of it is false and notlnng e

'materlal has been concealed therefrom

| I further afﬁrm that the contents this af’f1dav1t of mme |

a - _‘,are true and correct to my knowledge and be11ef norr c

part of it 1s false and nothmg materlal has been

: "concealed therefrom -

Venﬁed at Sh1mla on.,?a'day of February, 2022

o DEPONENT_'_ .

- {Aember Secretary,

P State Potlutlcn Contro! Boar: .

Shimla s
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=Mr AsF‘uwc:m Sharma, Ad\
Generc:l for respondenﬂ\@ N

/M\,CMP ﬁ;}\i'[l 00 of 2022
and \a. e

Seﬁior_Advocqie ws’rh Mr. Vir .

2and3. ¢ < .
Mr, Di@&ﬂ Advoccte for respondent
Y

16032022 Presen’r Mr. RL. Sood: Senior Advocafe wifir ';%'un” o
o Lo . Lail, Advocqte for’rhe pehf ner. N\ N\ 7 '

L Leé;zrned counsel for fhe petitioner/non- -

\\ \J ya

GppilCdnT/ eeké 1|me to ﬂle reply.

- /
x \ List Ggom on 18*h Apnl 2022
r/’{\

J “( sabina )
. Judge
' -March 186, 2022 S - ( Saiyen Voidya )
: [noveenj_'_'- S T _ ' .Iudge )

© = Downloadedon - 17/403/2022 11:19:13 *::CIS
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Sampling Details of Unit discharge more than 200 KLD

Annexure-R-15

Sr. No. |[Name And Address of Units Sampling Point Compliance w.r.t.
Date of CETP inlet
Sampling standards

1. Abbot Healthcare Sai Road Baddi FOL of ETP cum STP discharge [19/10/2021 Within Limit
to CETP 11-10-21 Within Limit
17/12/2021 Within Limit
31/01/2022 Within Limit
14/02/2022 Within Limit
2: Mondelez India Food Pvt. Ltd. Unit-I&Il  |Final outlet of ETP discharge to  |10-06-21 Within Limit
CETP 17/12/2021 Within Limit
31/01/2022 Within Limit
14/02/2022 Within Limit
3. Torrent Pharmaceuticals, Vill Bhud, Final outlet of ETP discharge to  [10-05-21 Within Limit
Malkhumajra, Baddi. CETP 17/12/2021 Within Limit
31/01/2022 Within Limit
14/02/2022 Within Limit
4. Dabur India Ltd (Food Supplement) Plot  Final outlet of ETP Discharge to  |16/10/2021 Within Limit
no 220-221 HPSIDC, Baddi CETP 31/01/2022 Within Limit
14/02/2022 Within Limit
5. Kandhari Beverages Ltd. (unit-I1&II). Final outlet of ETP Discharge to |10-06-21 Within Limit
Industrial Area Katha, Baddi CETP 17/12/2021 Within Limit
31/01/2022 Within Limit
14/02/2022 Within Limit
6. Procter & Gamble (P&G) Home Products |Final outlet of ETP Discharge to  [19/10/2021 Within Limit
(Unit-I&II), Industrial Area Katha, Baddi  |CETP( 17/12/2021 Within Limit
31/01/2022 Within Limit
14/02/2022 Within Limit
7. Deepak Spinner Ltd. Plot No 121 DICIA  |FoL of ETP Discharge to CETP 18/10/2021 Within Limit
Baddi 17/12/2021 Within Limit
31/01/2022 Within Limit
14/02/2022 Within Limit
8 Dabur India Ltd Green field Unit- FoL of ETP cum STP Discharge to[19/10/2021 Within Limit
Manakpur Manpura Nalagarh CETP 31/01/2022 Within Limit
09-03-22 Within Limit
9. DS Drinks and Beverages Pvt. Ltd Unit FOL of ETP discharged to CETP [17/12/2021 Within Limit
V,Village Damowala, PO Barotiwala, 31/01/2022 Within Limit
Tehsil Baddi 14/02/2022 Within Limit
10. Birla Textile Mills Baddi (A Unit of Sutlej |FOL of ETP discharged to CETP {26/11/2021 Within Limit
Textiles and Ind. Ltd.) 31/01/2022 Within Limit
14/02/2022 Within Limit
11. Birla Textile Mills Unit II, A unit of Sutlej [FOL of ETP discharged to CETP |17/12/2021 Within Limit
Textiles and Industries Ltd 31/01/2022  |Above Limit
14/02/2022 Within Limit
12. Auro Textiles( A Unit Of Vardhman CAT I discharge to CETP 16/10/2021 Within Limit
Textiles Ltd.) 26/11/2021 Within Limit
18/12/2021 Within Limit
31/01/2022 Within Limit
14/02/2022 Within Limit
13. Auro Textiles Unit II (A Unit Of Vardhman |CAT I discharge to CETP 16/10/2021 Within Limit
Textiles Ltd) 26/11/2021 Within Limit
18/12/2021 Within Limit
31/01/2022 Within Limit
14/02/2022 Within Limit

AbE=y
IEE,I"/)“[A '

nPI7 (3
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14. AURO DYEING (A UNIT OF CAT I discharge to CETP 16/10/2021 Within Limit
VARDHMAN TEXTILES LTD.) 26/11/2021 Within Limit
18/12/2021 Within Limit
31/01/2022 Within Limit
14/02/2022 Within Limit
15. Winsome Textiles Industries, UNIT 1 Sai  |CAT I Discharge to CETP 18/10/2021 Within Limit
Road Baddi, Tehsil Baddi, Distt. Solan, 26/11/2021 Within Limit
H.P. 18/12/2021 Within Limit
31/01/2022 Within Limit
14/02/2022 Within Limit
16.  |Winsome Textiles Industries, UNIT 1 Sai |CAT 4 Discharge to CETP 18/10/2021 | Above Limit
Road Baddi, Tehsil Baddi, Distt. Solan, CAT 4 after RO permeate 31/01/2022 Within Limit
H.P. 14/02/2022 Within Limit
17. Auro Textiles( A Unit Of Vardhman CAT 4 Discharge to CETP 18/12/2021 Within Limit
Textiles Ltd.) CAT 4 after RO permeate 31/01/2022 | Within Limit
14/02/2022 Within Limit
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5 . Annexure-R-16

Li’st of Vlolatmg mdnstnes to Whom dlrectlons of dlsconnectmn of Electrlcltv Connectlon has
been 1ssued since 21-01-2022 ‘

' 'Sr':NO. »Name and Address ofthe unit

' L. - 1M/ Aimil Pharmaceuticals Indla Ltd Vlllage Sam1 Ma;ra Road, Nalagarh
REEEE S DlStt Solan,HP ‘ ‘
2 . , ‘: : M/s Afﬁne Formulatlon Pvt. Ltd. Vlllage Bhaf!a, Tehsil Nalagarh Dlstt Solan
3. fV o M/s Xcell Lab 146 EPIP I ]harma)rl Tehsﬂ Baddl, DlStt Solan (HP)
| 4. T . M/s Parasol Laboratorles Prlvate Ltd Plot No. 23 HiMUDA Industrlal Focal '
| |Point; Bhatoli Kalan, Tehsﬂ Baddi, Distt. Solan , H.P. : o
{5 | M/s Creative Stylo Packs Pvt Ltd VPO Manpura Telisil Nalagarh Dlstt Ry
| |Solan,H.P _ , - i
: 6. ; M/s Sai’ Healthcare Vlllage Khera Tehsil’ Naiagarh Bm:t Sman H. P
7. o M/s Onyx Blotech Pvt Ltd Vlllage Blrpaa51, Tehsﬂ Nalagarh DlStt Solan, H P.
8 : ) ‘M/s Sanshul Engmeers Plot No. 114 EPP Phasn 1, }’Harma]rl Tehsﬂ Baddl :
| Distt. Solan, H.P.. ; | !
9. ‘ 'M/s Metrocraft Vlllége Bhatohkalan Tehsﬂ Bada Solan Badd1 HP.
1‘0 g M/s Bhandora Orgamc Products, Plot No. 26 HF v j:;f‘ Phase v, Bhatoh,
| Kalan, Tehsil Baddji, Distt. Solan [HP) _ : : =
111 M/s Medoz Pharmaceutical Pvt Ltd. Village Chanalma]ra Near Manpura PO
|~ | Gurumajra, Tehsil Baddi, Dsitt. Soaln (HP). v ; )
12, | M/s Marc Laboratorles (P) Ltd. (Umt IH) 112, HPSIDC ‘Tehsil Baddl D51t '
o ,‘Solan HP ' |
: 13 : : M/s Krypton Pharmaceutlcals Plot No. 69 BEPLP Phase L ]harma]rl Tehsﬂ,‘
Slw Baddl D51tt Solan, H. P s ;
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